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LEGISLATIVE ASSEMBLY
Thursday, 1st April, 1943.

The Assembly met in the Assembly Chamber of the Council House 2t Eleven
of the Ciock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTION AND ANSWER.
_ (a) OrAL ANSWER.
$0oMBAY, BARoDA aND CENTRAL IND:A RAILWAY EMPLOYEES ELECTED AS MEMBERS
OF THE AJMER MUNICIPALITY.

461. *Mr. Ananga Mohan Dam: (a) Will the Honourable the Railway
Member be pleased to state if it is a fact that several Government servants
eraployed ‘4t Ajmer on the Bombay, Baroda and Central India Railway are
elacted members of the Municipality there? If so, how many? '

(h) Did Government give them permission? If so, who gave the permission?

(c) If this permission was granted, was_ it in the interest of the Government
generally or in the interest of some particular department? If it is the interest
of some particular department that they are to serve on the Municipality as
elected members, what is that department? ‘

(d) Is it a fact that the Bombay, Baroda and Ceniral India Railway has got
contracts from the Ajmer Municipality regarding ctustom duty tax, Pilgrimage
-tax and water tax?

(e) Is there any other province, particularly an autonomous province, where
a Government servant has been permitted to contest an election to the Muni-
‘eipality? If so, in which province, and in which district?

(f) ;)0» Government propose to order that this praotice should be stopped in
Ajmer

The Honourable Sir Edward Benthall: (a) Yes, six.

(b) The Railway Administration and the local Government gave them the )
permission. V

(¢) The permission was granted in the public interest .as the Railway
popuation amounts tc a third of the population of Ajmer.

.(d)' As is common at manyv places, the Railway collects the Visitors
{P:lgrim) tax on behalf of the Municipality and is paid five per cent. of the
col'ection as charges for the service rendered.” The Railway pavs the Mumici-
pality for water supplied to it on actual consumption; if the Railway supplies
the Municipality with water during times of scarcitv.zit receives payment at
the same rate. The octroi taxes are collected direct by the Municipality.

(e) T have no information. -

(f) No.

SHORT NOTICE QUESTIONS AND ANSWERS.
RA;LWAY INcIDENT 1NVOLVING MR. TusHar KanTt GHosH, EDiTOR OF THE
‘“AMRIT BAZAR PATRIKA.”

"Mr. K. O, Neogy: Is the Honourable Member for Railways and War
Transport aware of an incident which took place in the I Up Delhi Mail at
Allahabad and Fatehpur Railway Stations on the East Indian Rai:way, on
the morning of the 24th March last, and in which Mr. Tushar Kanti Ghosh,
Editor of the Amrita Bazar Patrika was. involved?

The Honourable Sir Edward Benthall: Mr. Tushkar Kanti Ghosh reperted
an incident to me personally and I am investigating the case.

Mr. K. 0. Neogy: Has the Honourabie Member seen the letter which he
.has addressed to 1the Secretary of the War Transport Department in this cun-
nection? , ' ’

. The Honourable Sir Edward Benthall: I have.

Mr. K. 0. Neogy: Is the Honourable Member in a position to give us the
main circumstances gf tilis i,ncid;nt?t.h : .

The Homourable Sir Edward ‘Benthall: I said that I am investigatin g
case. I am still investigating. 1 have not got all the detajls. - S the

( 1685 )
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1686 LEGISLATIVE ASSEMBLY ~ [1sT AprmL 1943

_Mr. Ananga Mohan Dam: ls it a fact that shortly after Mr. Ghosh occupied
the berth. another KEuropean in khaki entered the compartment, put in his
luggage and immediately lett for the restaurant car?

“rhe Honourable Sir Edward Benthall: I think the Honourable Member . . .

Mr. President (The Honeurable Sir Abdur Rahim): The Honourable Member
ought to resume nis seat after he has asked his question.

The Honourable Sir Edward Benthall: I think the Honourable Member ig
quoting in part from the letter which Mr. Ghosh guve to me. I am investigat-

ing the whole of it and I am not in a position to answer details until I have
concluded the investigation.

RuLEs REGARDING RESERVATION OF AccoMMODATION IN. MaiL TRAINS FOR THE
DEFENCE DEPARTMENT. .

Mr, K. C. Neogy: Will the Honourable Member for Railways be pleased
to state the genera. rules regarding the reservation of accommodation in Mail
trains for the Defence Department,- indicating particularly— _

(8) if such reservation means that civilians have no access to any Lerth
in the compartment so reserved even if it may be vacant;

(b) whether mi.itary officers can utilize such reservations and at the same
time be entitled’ to travel in ordinary (non-reserved) compartments also; and-

(c) whether military officers are entitled to utilize such reservations ior the
benefit of their women folk? ' '

The Honourable Sir Edward Benthall: (a) Yes. In certain trains compart-
ments are reserved for the exclusive use of the War Department.

(b) The previous orders which stated that military passengers in excess
of the number for which accommodation has been reserved would be bhooked in
train service, have now been amplified to make it clear that unless and until
reserved .accommodation has been filled to capacity Defence Services personnel
may not be permitted to take up accommodation in other carriages.

" (e) Yes, if the accommodation is not required for defence service persorpel.

Mr. K. C. Neogy: May I know whether for day journeys civilians sre not
entitled to any accommodation in such reserved compartments, if shere be the
usual seating accommodation available?

The Honorable Sir Edward Benthall: That is the case. The compartments
are reserved for the exclusive use of the War Department. That is the arrange-
ment that has been made.

Mr, K. C. Neogy: Are there any specific orders on the subject?

The Honourable Sir Edward Benthall: Yes, Sir, and it is those which we’
are amplifying in order to make it clear that Defence Service personnel should
travel first of all in those reserved compartments and not occupy the vompart-
ments which would otherwise be available to the general public.

Mr. K. C. Neogy: Would the railway administration take care to see that

there is amp'e accommodation left in such trains for civilian passengers in
spite of such reservation? '

ord:'r:e Honourable Sir Edward Benthall: That is the object of the revised

My. K. C. Neogy: Will the revised orders be given due publicity?

The Honourable Sir Edward Benthall: Certainly. Instructions will be given
both to the War Department officers and to the railway staff.

Mr. K. 0. Feogy: And to the public also T take it? o .o

Tie Honourable Sir Edward Benthall: T will give consideration {o tkat
proposal.

Mr. Lalchand Navalrai: May I know if these conductors who hoard these
traing interfere in these matters and remove these difficulties? Or do they only
‘walk about on the platform?

The Honourahle Sir Edward Benthall: T do not quite understand which
conductors the Honourable Member means.

Wr. Talchand Wavalrai: There are conductors on the train—I mean Condue-
46r Guards—and it is their business to see that if there is any dispute they
should go and see that things are put right. At present they do not interefere.

i 1



SHORT NOTICE QUESTIONS AND ANSWERS 1687

'hen there is a military officer they go far away. Instructiong shouid be

g\'?vz; to them to be morlc;,V careful. Will the Honourable Member do that?

The Honourable Sir Edward Benthall: I understand that railway persounel
were consulted in the particular case ‘which is under discussion. -

Maulvi Syed Murtuza Sahib Bahadur: May I know if the Railway Board
has given instructions to railways that military personnel should be preferred
to civilians? Even when they get their seats registered a day or rwo earlier
those registered seats are given in preference to non-civilians?

The Honourable Sir Edward Benthall: Not that I am aware of. »

Mr. Ananga Mohas Dam: Why are the womenfolk of the Military allowed
to occupy these berths? - \ . -

The Honourable Sir Edward Benthall. That is in accordanze with- the
arrangements made with the War Department.

mr. Ananga Mohan Dam: But what is the reason?

Mr. President (Thi Honourable Sir Abdur Rahim): Order, order.

THE DELHI UNIVERSITY (AMENDMENT) BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The Housc will pow*
resume discussiof® of the motion that the Bill further to amend the Delhi
University Act, 1922, be referred to a Select Commiftee.

Mr. Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): When I was speaking on this Bill I said that I had no quarrel
‘with the three years course for the degree. Sur, financial conditions do . not
allow all to join colleges for degrees. The present Matric curriculum does not
befit a student for any useful business or cierical service. Therefore, if a
higher curriculum is added to the Maltriculation curriculum, I believe there
will be a good grounding for & young man to begin his life if he cannot afford
to join the degree classes. This, I believe, is a better arrangement than what
is going on now. But there are objections to this three years’ course on other
grounds. The other universities would not like it or do not approve of it. A
heaithy measure, if it is healthy, will require some time to justify itself; an
unhea.thy measure will die—it will not stand the test of time. The theory of
exclusiveness may be tenable for a few years only; for the first few vears it
may not be quite appreciated and approved by other universities; but if it has
proved its usefulness, I think other universities will accept it. We are
_generaliy conservative; we are averse to innovations, and any <hange creates
doubts, suspicions and misgivings in us. At the start difficulties and incon-
veniences wili follow. In time they will vanish and I am confident that this
three years’ course will prove to be beneficial in the long run; but changes of -
a very topsy turvy character have to be introduced in secondary schoos sud
this innovation will only be justified if these secondary schools are improved
greatly. for which money has to be ‘found. Ample funds will be required to
change the whole aspect of secondary education; and if that money be granted
by Government I am sure this will prove beneficial and useful. ~Government
and the people shouid co-operate in this matter and if the people are found
to be a bit hesitating the Government should come forward with the funds.
Our country is practically a sub-continent; our population 1s vast and of a
varied character; and only 2 or 3 per cent. of our population is getting
education; and only 10 per cent. has become literate, so to say. Ve think
that free and compulsory primary education was more needed than our college
education for the present . . . ’ g

Mr. President (The Honourable Sir Abdur Rahim): i
the present, Bill? ( ) ] | r Rahim) Hf)w does\ that arise cn

Mr. Amarendra Nath Chattopadhyaya: This Universi il i i
create a new standard of educagon y y sty Bill is going to

Mr. President (The Honourable Sir Abdur Rahim): Bu i
tion: it has nothing to do with that; the Ho‘nouf'g.ble Btf:rgf)e};nml?ﬁ eidl;t:.
confine himself to the Bill as it is and the -principle underlying it.. erer

Mr. Amsrendra Nath Chattopadhyaya: In discussing this Bill . .. ..

. A2



1688 . LEGISLATIVE ASSEMBLY . [1sT ARRiL 1943

Mr, President (Th« Honourable Sir Abdur Rahim): The Honourable Member
cannot discuss the question of primary education; it is not in the picture at ell.

tar, Amarendra Nath Chattopadhyaya: We are being given a oystem of
education by Sir Maurice Gwyer which is on the model of the education given
in the United Kingdom and naturally it must be on that line; but tae diffi-
¢ulty lies in this, that we have been habituated to one sort of education for
about a century and therefore this innovation requires further analysis and
further examination, and therefore this motion for circulation has Leen sujyiport-
ed for giving people more time to consider the matter.

I must also say that practically the Biil is introduced at the fag end of
the Session. This also has led us to suspect whether there is some purpose
behind it; and that purpose, if we are justified in saying it, is the intention
for complete control over education in Delhi. Sir, we know, some cases of
mismanagement of colleges in Delhi. We have been told that in some of the
«col.eges, those who are in charge of managing the colleges have given notices
of discharge to principals and teachers who have been working here for 17
and 21 years; and every one of them is well placed in the university as
readers—readers of repute; and all of them unfortunately belong to Bengal.
These gentlemen had been connected with these colleges from the very incep-
tion; they have reared up these colleges; they have given iraining to
hundreds of young men who are now fit for being teachers no doubt; and.it is .
an irony of fate that these very teachers are now asked to go out of their
employment, not for any good reason, not for their unfitness or over-age, and
not for any tangibie difficulty in their teaching or their inability to teach;
but for reasons best known to the managing bodies. Dr. Dutt has a reputation
of being one of the best teachers; he was the principal of the Ramjas
College. He has been degraded and made only a teacher: and the Honour-
able the Commerce’ Member, Mr. Sarker, . . . .

Mr. President (The Honourable Sir Abdur Rahim): Has that any bearing
on this Bill?

Mr. Amarendra Nath Chattopadhyaya: Yes; this is a Bill for control, Mr.
Sarker intervened and let the management keep him as a teacher in English
and the vice-principal has been made a principal. This shameful conduct of
the management requires intervention and control of the university by Gov-
ernment, although it pains me to say that control of university by Government is
necessary at any time, I do not at all approve of such control; but such
provocation by the management creates that difficultv and makes me also feel
that some control is needed. T wou'd ask the management of these colleges
to be more liberal in their views. and they shouid also pay special cttention
to the security of service. If teachers and professors are not secure in their
service, the colleges will go to rack and ruin. The amendment to section 22
of Act VIIT of 1922 is to this effect: ‘‘shall have power, subject to the
Statutes, to recognise or withdraw recognition from a College or Hall not
maintained by the University”. These additions and alterations have bLecome
necessary for bringing the managing bodies of colleges into line with the
university so that education may be conducted on right lines. The method of
constitution of the Court and of the Executive Council seems to be such that
it is an attempt to take away all control from the management and vest it in
‘the university authorities, to which I object. The constitution of the ourt
shows that practically there will be a standing majority of Government, so
also in the executive council. We are on the eve of a very substantial
change in our political status. I believe that as a result of the war india
wil! be free to frame her own constitution, and in accordance with {hat the
whole system of Government wiil bé completely . changed ‘and education will
play a very important factor in that change. Therefore, if the ides wns only
to prevent insecurity of service or any wrong action on the part of the manage-
ment and at the same time to have the innovation of three years course, the

i (?oyernment might have brought forward a simpler Bill with a smaller nu;nber
of innovations and clauses and got it passed as earlv as possib‘.e. This Hill
on the other hand, has been brought on the last day of thne pres;'nt Sesaion:,

[



THE DELH{ UNIVERSITY (AMENDMENT) BILI, 1689

and is such it cannot be discussed thoroughiy, nor can the Govermuenb finish
this Bill without going into a Select Committee, nor can the public approve
of the Select Committee umless they get satisfaction by going into the whole
Bill. I therefore support the motion for circulation. As we cannot enter into
the details of the syrtems of education in connection with this Biii I support
the circulation of the Bill. The Government should not hustle throigh this
Bill, they should give time for us to consider, and in the next Session we
can come and discuss matters and then think of sending the Bill to a Relect
Committee. Sir, with these words I support the circulation motion.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, =
most_extraordinary procedure has been adopted with reference to this Bill. In
the first place, this Bill did not figure on the list of business which was circu-
luted to us st the beginning of this Session. This Bill did not figure even on
the list which was originally given for the transaction of business during this
week.

Mr. J. D. Tyson (Secretary, Department of Education, Health and [.ands):-
May I intervene to say that I understand that the Bill did figure on the pre-
vicug notice that was sent to the Honourable Members of business likely t» be
trought by Government during the Session?

Dr. P. N. Banerjea: Where? I am perfectly sure that this Bill did not
figure on the first list of business that was placed before ug in the beginning of
the Session, nor did it fizure on the list which was given to us last week for
the travsaction of business during this week. It was only later on that a list
of supplementary business was placed before us.

Mr. J. D. Tyson: A circular is sent out to Honourable Members before the
Session begins and in that mention was made, I understand, of this Bill as likely
to be brought up.

Nawabzada Muhammad, Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): 'Was the Bill supplied to Members before the
23rd March?

Dr. P. N. Banerjea: Not that I remember. I am afraid my Honourable
friend, the. Secretary of the Education Department . . ’

Mr. J. D. Tyson: It was mentioned in Circular No. 6 issued by the Secretary
of the Legislative Assembly on the 30th January last to Members of the Legis-
lative Assembly—new Bills to be introduced No. 7,—Bill to amend the Delhi
University Act, 1922—'‘Motion to be made, after introduction’’, ‘‘to consider
and pass’.—*‘purport of Bill’’,—*‘to provide for three years’ degree course and
certain other matters™, - .

Dr. P. N. Banerjea: When was that circulated?

'Hr. J. D. Tyson: On the 30th January, 1943, to all Members of the T.egis-
lative Assembly. .

Dr. P. N. Banerjea: I do not'remember having received that copy; it muss
have gone astray. (Interruption.) That is one point. Then there is another
extracrdinariness with regard to the procedure. The Honourable Member in
charge of Education is not the sponsor of this Bill. He did not even honour
us by his -presence yesterday; we are glad to see him here to-day and I hope
ke will take parc in the discussion on this Bill. ’ _

The Honourable Sir Jogendra Singh (Member for Education, Health and °
:]E'.,Iands): The Honourable Member knows that I cannot sponsor a Bill in this

ouse,

Dr. P. N. Banerjea: The Honourable Member in charge of Education can
speak, and take part in the debate in this House.

The Honourable Sir Jogendra Singh: I shall certainlv do so.

Dr. P, N. Banerjea: In the third place, this Bill whichk is supposed to intro-
duce n model constitution for the Delhi University was not circulated to other
universities inviting their opinions. It was not even placed before the Delhi
University whose constitution is being sought to be changed. Tf this is not an
extraordinary procedure, T do not know what the term extraordinary procedura
mesns. .
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Nawabzada Muhammad Liaquat Ali Khan: But this is an extraordinary Gov-
ernment! N .
Dr. P. N. Banerjea: My Honourable {friend, the Deputy Leader of the
Mus!im League Party, points out that the Government is an extraordinary (iov-
ernment; therefore, there is full justification for the introduction of extra-
ordinary measures. I leave it at that.

Now coming to the. Bill itself, 1 find from the Statement of Objects and
Reasons that there are three principal features in it. The first is the intro-
duction of a three-year course. The second is the appointment of a whole-time
Vice-Chancellor, and the third is the composition and powers of the Executive
Council. There are some more important features in the Bill with which I
will deal later. But for the present I will confine myself to these three prin-
cipal features. I will deal with them seriatim.

In the first place, when it is desired that a three-year course which is a
“great innovation is sought to be introduced we should have adequate information
about it. But that has not been supplied. All the papers relating to this
scheme ar: rot before us. Now, Sir, the Honourable Secretary to the Educa- -
tion Department gave us some hints about it and my Honourable friend, Mr.
Sargent, the Educational Adviser, with the Government of India said that it has
been considered at a meeting of the Advisory Council of Education and an Educa-
tionai Conference. Mr. Sargent told us further that at the Bombay Educational
Conference thix scheme was accepted only on the condition that there would be
no lowering of the standard of university education. Now, that is the crux
of the whole problem. The whole question is whether thig three-year course-
will result in a lowering of the standard of university education or not. On
that question, -1 am afraid opinions differ to some extent. Some of-us think
that the lowering of the standard may be prevented by raising the standard
of secondary education. In my opinion, thisg is not feasible. It is not feasible
at the present moment to raise the standard of secondary education so as to
inciude a part of the wuniversity work in the curriculum of the schools. We
know what the position of the schools is in India. Speaking for Bengal, T say
that there are 1,500 schools under the control of the Calcutta University and
vou can easily imagine what an enormous amount of expenditure will be needed
to improve the standard of education in these 1,500 schools. We all know that
the resources” of the Provincial Governments are very limited and they have so
many othor functions to perform. Their attention is confined to so nany
urgent problems that it is difficult for me to understand how the Provincial
Governments wili be able to find the money for improving secondary education
to a very substantial extent. It will not do merely to add, one year to the
course of studies in the schools. You will have to provide teachers for the
schools who will be of the same calibre as the teachers in the universities. I
do not know whether teachers of the type who teach subjects in the universities
will be cacily attracted to the schools, but even if the attraction comes, it will
cost a very large sum of money. ’

Than, again, there is another question. In the Calcutta University, we have
introduced the vernacular medium for instruction in the schools, and I believe
in some of the other provinces the same system has been introduced or is going
to be introduced. Tf that be so. it will be difficult for a student who has been
aceurtomed to the prosecution of his studies through the medium of the verna-
cular schools to suddenly change to the English medium at the university stage.
Three years’ time would not be enough in order to qualify such a student for
acquiring proficiency in the English language as well as mastering the subjects
taught in the university. ’

Even if. it be, practicable for a small university like Delhi to give effect to a
three-vear course, it will not be desirable from the point of view of equivalence.
At the present moment the migration of students from one universitv to another
is permitted on- the basis of equivalence of the coursas of studies in the different
universities. Now, as soon as a three-year couvse is given effect to. a student
who has passed the Intermediate of the Delhi University, will be regarded as

L]
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a studeut who has attained an inferior standard, because he put in only one
Jyear at the university stuge. Such a stuuent may not be admitted 1o the
universities of Calcutta, Madras, Bombay, Nagpur, Allahabad and Benares.
So, there will be a practical difficulty. We know that Deinhi being the capital
of India druws to this centre a large number of persons from the other province:
and whaa the guardians of the students retire on pension or are transferred to
ths other provinces, they wili find great difficulty in getting their wards admtted
into the colleges and universities of the other provinces.

These are practical difficulties which must be kept in view before the scheme
is carried oui. Coming to the second point, namely, the appointment of a
whole-tinie szlaried Viee-Chancellor, 1 may be permitted to say that this matter
was discussed almost in every university, and in the cases of most of the univer-
sities of India this proposal was rejected. In Calcutta, it was several times
suggested that there should be a wholetime salaried Vice-Chancellor, but the
view wus taken—and this was the view of a very large section of educationists—
that that would not be a desirable innovation, The Calcutta University has had
the good fortune of enlisting the honorary services of great men from time to
time. Men like Sir Gurudas Banerjea, Sir Asutosh Mukerjee and Sir Nilratan
Sarcar have given of their best to the work of the Calcutta University, and
these men enjoyed the complete confidence of the pukblic and their prestige was
high in every quarter. Now, if a salaried whole-time Vice-Chancellor is
appointed. it is feared that the prestige of such a Vice-Chancellor will suffer
and he will not enjoy the confidence of the general public of the country. He
will be regarded as a servant of the University and as such he will not be able
to rise to that high position which is necessary for holding a balance between
the different sections of the educated community in the province. Sir, things
are not different in Delhi. We find that Sir Maurice Gwyer, a man »f oui-
standing ability, has given of his best to the Delhi University. I have had
the pleasute of knowing him fairly closely during the last few vears, and I
know what enthusiasm he possesses for the work of the University and what his
devotion is to such work. And I have no doubt that when Sir Maurice Gwyer
retires, other men will be found in the capital of India who will be able to rise
superior to narrow prejudices, who will be able to hold high the standard of
education, and who will give of their best to the work of the University. There-
fore, 1 do not think that it is desirable to have a whole-time salaried Vice-
Chanceller for the Delhi University. - But apart from the question of the
appointmeni of a whole-time Vice-Chancellor, what is there in the provisions
of this Bili? T find that the salary of this whole-time Vice-Chancellor is o be”
fixed not in the statutes or the regulations but will be determined by the
Chancellor himself, and the period of service will also depend upon the sweet-
will of the Chancellor. Now, if that is to be so, what sort of a Vice.Chanceilor
are we likely to have, a Vice-Chancellor who will depend not only for the amount
of his salary on the Chancellor (or the Government) but whose tenure of service
will devend on the sweet-will of the Chancellor? Are we likely to have an
independent person as a Vice-Chancellor? Is it not rather likeiv that the Vice-
Chancellor will be entirely subservient to Government?

Nawabzada Muhammad Liaquat Ali Khan: That is what they v-ant.

Dr. P. N. Banerjea: My Honourable friend says that is what they want. .
Perhaps that ie their intention, but our view is that thatr is not what we -vant.
We wont tha: the Vice-Chancellor of a University should be an independent
person who will be able to hold the balance even between all classes and all
communities, who will be able to impart a moral status to the univer.
sity and who will be regarded as a sort of impartial arbitrator by all per-
sons connected with the University. But the test which I have laid down can
never be fulfilled by a person who will be appointed under the provisions of this
Bill. Sir, it may happen that there may be ambitious aspirants among the
teachers of the University who will fawn upon ' the Government and who will
gell their independence in order to get this job. The Vice-Chancellor’s dignified
office will become something liké a luerative job, and those persons who will
be disappointed ~ will become hostile to the authorities of the University.
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Therefore, sppointment and disﬁppoint.ment will combine to vitiste the
atmosphere of the University.

*8ir, it has been pointed out that in some of the Universities there is a provision
for the appointment' of a whole-time Vice-Chancellor. I know there is a pro-
vision in a few of the Universities, but in the majority of the Universities there
1 provision only Tor honorary Vice-Chancellors. Even in those TUniversities
where there are provisions for the appointment of whole-time salaried Vice-
Chanceilors the tenure of office is fixed. This is determined by the statutes
and regulations, and the salary also is determined by the rules, regulations and
statutes of those Universities. These things are not left to the discretion of a
single individual. Therefore, it appears to me that the appointment of a whole-
time Vice-Chaneellor will be most undesirable. '

Now, coming to the powers of this Vice-Chancellor, I find that a most -
extraordinary provision is going to be introduced. In all the other Universities.
. we find that with the Vice-Chancellor 1s associated the executive body of the
University in the discharge of his duties with regard to the maintenance of
disaipline. In the Calcutta University nothing can be done by the Vice-
Chancellor except with the concurrence of-the Syndicate, and T believe that is
the case in most of the other Universities. Whenever the Vice-Chanceilor has
to take any action he takes it in consultation with the executive bodv and, if
necessry, with other bodies of the University. But, here, we find that it is
proposed not only to make the Vice-Chancellor independént of the other hodies
of the University, but he is given power to act without reference to the statutes,
vegulationrs and ordinances. Now, what is the necessitv for vesting such
autocratic powers in the Vice-Chancellor? No satisfactory exposition has as vet
been given by the two Members of the Government who spoke vesterday on

this queatio. T should, therefore, like to have information as to the necesrity
for this extranrdinary provision.

Sir, T come next to the second important feature of thie Bill and that is the
composition and powers of the Executive Council. The Executive Council of
the Delhi University, it appears to me, consists of certain ez-officio and nomi-
nated members and also of representatives of different bodies in the University.
I find that the ez-officio element on the executive council is larger than ie to
be found in most of the other Universities. In the Calcutta University the
Svndicate has only one ez-officio member, namely, the Director of Publie
Instructions; and there are no nominated mmembers on the Syndicate of the
Calcutta University. Even at the present moment there are rome nominated
members on the Executive Council of the Delhi University. What is sought
to be done now? It is sought to increase the nominated element on the
executive council. Thus, it is considered desirable by the authorities to bring
the executive council under the greater control of the Government. I consider
thic to-be very undesirable. -

As regards the powers of the executive council I find that extended powers
are to be given to this body and two very important functions, namely, that of
affiliation and withdrawal of affiliation are to be vested in this bodv. T am
acquainted with the affairs of the Calcutta University having been closely con-
nected with it for a very long time; and I know that in the Calcutta University
fhe powers of affiliation and disaffiliation are vested in the Senate and not in
the executive bodv, namely, the Syndicate. That is also the case in moset of
the other Universities. It is pointed out in the notes on clauses or in the
Statement of Objects and Reasons—I forgot in which it is—that in the Nagpur
University and the Madras University the powers of affiliation and disaffiliation
have been given to the executive body.

Mr. J. D. Tyson: In the case of the Madras University powers of recogni-
tion and not of withdrawal are vested in the. executive body.

Dr. P. N. Banerjea: Powers of recognition, all right. Not of affiliation.
But this is only a half-truth. This is & partial mis-staternent. Well, what:
we find ie that the executive bodies of the Nagpur and Madras Universities are
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under the control of the Court and the Senate, and these bodies can supervise
the actiong of the executive council. Therefore, I am sorry to find that the
Government have indulged in half-truths and mis-statements. Now, Sir, what
will be the effect of entrusting this power tc the executive council? The Court,
which is a body consisting of a large number of impartial men who come from
outeide, will be deprived of a very important power, and this power will be
exercised by a close body consisting of teachers who are to be under the thumb.
of the Government to a much greater extent than they are at present. This
is most undesirable from my point of view.

There is another matter which is not mentioned in the Statement of Objects
and Reasons appended to the Bill,—but which ie very very important—namely,
the constitution of the Belection Committee,~—a committee which recognises
the teachers of the University. Now, a very strange constitution is proposed’
for this Selection Committee. This committee will consist of a few persons—
four persons—consisting of the Vice-Chancellor, the Educationul Adviser to the-
Government, one representative of the Academic Council and one person nomi-.
nated by the Government. It will be an entirely official-ridden body. Can this
body look to the interests of the teachers to the extent that it.ought to? T am
afraid, this body will not enjoy the confidence either of the teachers or of the-
general public. This provision of the Bill is entirely unsatisfactory.

Sir, there is another matter which is not included in the Statement of’
Objects and Reasons and to which I wish to refer for a moment, namely, the
amendment of statutes. Under the Act of 1922 the University has a right to-
amend statuter. But certain amendments to the statutes have been embodied

“in the Bill which is before us today. What is the necessity for embodying so-
many statutes in this Bill? Tt is said in the Explanatory Notes that it is easy
to have these amended by the Legislature. How it is easy, I fail to understand.
The time of this House is very valuable and we have to consider so many other-
important things. T think it would have been very much easier for the Court
of the Delhi University to consider carefully and in detail these statutes. My
Honourable friend Nawabzada Muhammad Liaquat Ali Khan suggested yester-

18 ‘Q’oo.n day that these statutes were placed before us because the Govern-

U077 ment knew that in a depleted House it would be quite easy to have-

them passed without any difficulty. That is where the easiness of the proce-

dure comes. If that view be correct, then the action of the Government deserves
the strongest censure. _

It is clear from what I have =aid that there is no justification for having
brought forward this measure in a hastv manner before this Assemblv,—a
measure which is so important and which is fraught with so many possibilities
for evil. From the point of view of the Government this device may be. good,
but from the point of view of the public it will be regarded as most unweleome.

It is difficult to find out the reason which has prompted the Government to-

bring forward this measure before us. Tt has been suggested by an Honourable -
friend of mine, Mr. Amarendra Nath'Chattopadhyaya, that there has been
considerable mismanagement on the part of the authorities of some of the-
colleges. "These complaints have also reached my ears, and 1 have no doubt
that these complaints are true in respect at least of the menagement of one-
of the colleges. TIn that college, no properly constituted governing body func-
tions at.the present moment; there is no security of tenure for the teachers,
there is no system of graded salary, the treatment of the teachers is far from
salisfactorv, and the teachers’ salaries .are often in arrears for three months at

a time. Now, if that is the evil which i sought to be remedied bv this Bill,

T think the Government had npt been very properly advised. Tf the-

Government  had  brought before us a temporary measure to deal

with a temporary difficulty, we might have considered such a measure on -its
merits. We might have been prepared to help the Government in getting over-
their difficulty. But what the Government has done is to seek .to place on the

Statute-book a permanent measure of a retrograde and reactionary character.

We cannot agree to this. Sir, T know that evils are, verv often asrociated with-
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the functioning of democratic governments. We all know that at one time
‘Tammany Hall and gangster methods were associated with elections in the
U. S. A., but was anything done to curtail freedom in that country. No; the
result was that all these evil aspects were overcome; and today U.S. A. stands
-out as the greatest democracy ifi the world. In India also, T admit, there are
‘wany undesirable features associated with self-governing institutions, but that
it no reason why we should destray these institutions. The remedy for the
evils associated with freedom is not curtailment, but the expansion, of freedqm.
‘Sir, we have been told again and again thst the Government -desire to establish
‘gelf-Government in. this country. But if they be sincere, the Government
-should not take away the autonomy of self-governing institutions which exists at

‘the present moment. . i

Sir, T am perfectly sure that there is no justification for this Bill, and I
‘have no option but to vote for the. circulation of the Bill so that opinions may
‘be invited and in order that a proper measure, if necessary, may be placed
‘before the House. : :

The Honourable Sir Jogendra Singh: Sir, may I claim the indulgence of the
Housce and explain that Government have no other purpose but to prcmot_e tho -
-cause of education and to place the University in a position to govern itself.
I believe my Honourable friend Nawabzada Muhammad Liaquat Ali Kkan spoke
with no great enthusiasm as:to the working of democratic system and 1 trust
‘that he will in any case support me in helping to organise the University on a
basis on which it can most efficiently perform its arduous duties.

Nawabzada Muhammad Liaquat Ali Khan: Has the Honourable Member
tbecome a convert to my view?

The Honourable Sir Jogendra Singh: That is an entirely different matter.

Nawabzada Muhammad Liaquat Ali Khan: These who do not believe, have
‘no righ to preach. . '

The Honourable Sir Jogendra Singh: The Bill aims at strengthening the
‘University, to provide for efficient direction to make a model University in the
‘metropelis of Delhi which might serve as a model to the Provinces.- The Uni-
‘versity therefore must aim at setting up a standard which other Provinces may
foliow. The question has been raised regarding three years course at the Delhi
“University. The question is, whether the prevailing system in other universities
equips our students to make the best of their lives after the training they
receive sind whether it is not advisable that at the most critical stage of educa-
tion they may be in a position to decide whether to pursue the course of higher

~education or to train themselves in vocations for which their mental and physical
qualities fit them.

The Bill aims at adding four members to the executive council of the Uni-
veisity, two are to be elected and two are to be representatives of women who
‘rock the cradle and mould the mind. I am sure no Honourable Member of
this House is going to deny representation to women. The proposed change would
add to the efficient working of the TUniversity. The question ig not of fol-
lowing any systeru but to do what would give strength to the University. I
-do not for a moment believe that at the present mement the organisation of the
“University cannot be made more cfficient. We ought to take all possible
‘measures to increase efficiency I am sure” Nawabzada Muhammad Liaquat Ali-
‘Khan will agree with me that there is nothing repugnant in the way which we
‘have adopted in providing for administration of the University.

Secondly, the Bill proposes to invest the executive council with the power of
granting or taking away recognition of colleges. Thiz is undoubtedly a very
‘awportant departure, but in all democratic institutions it is the executive that
‘is invested with executive action ond in this case also the executive council of
“the University, which is a fairly large representative body, will have the power
of making very important and urgent decisions. , ,

Sardar Sant Singh (West Punjab: Sikh): May I ask the Honourable Member,
3L he permits me to interrupt him, which is going to be the sovereign body under
thic institution—the Court or the Executive Council ? '
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Nawabzada Muhammad Liaquat Ali Khan: Neither.

The Honourable Sir Jogendra Singh: I do not think the University is depart-
ing irom the system prevailing in other Universities to any large extent. The
power is divided between the Court and the Executive Council. Take any demo-
cratic institution; there is the legislature, but its power is exercised by the
Executive,

Dr. P, N. Banerjea: Without any control?

The Honourable Sir Jogendra Singh: How can you say that?

Sardar Sant Singh: Which is the sovereign body? (Interruption.)

The Honourable Sir Jogendra Singh: University is the sovereign body.

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): Sovereign
vody! Does the University, according to you, mean the Vice-Chancellor.

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): The Chancellor
through the Vice-Chancellor.

The Honourable Sir Jogendra Singh: I do not think that is a correct inter-
preiation. The sovereign body is the University with its Executive Council and
its .C'ourt. :

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): In the matter of policy, Court; in the matter of action, Execu-
tive Couneil.

The Honourable Sir Jogendra Singh: Investing the executive council with the
power of granting or taking away recognition to the colleges, is an important
departure, but I think, the executive council will not reach decisions which ase
repugrant to the Court.

Dr. P. N. Banerjea: But that is not provided here.

The Honourable Sir Jogendra Singh: As for the whole-time Vice-Chancellor,
Delhi, T hope, will provide publicspirited educationists who would be found to
continue the good work which Sir Maurice Gwyer has so wholeheartedly per-
formed. I can assure the House that as long as selfless, devoted and qualified
workers can be found, the question of appomtmo a whole-time salaried Vice-
Chancellor will not arise:

ltIIN».w?a.bza.da Muhammad Liaquat Ali Khan: Salaried Vice-Chancellors are not
selfless

The Honourable Sir Jogendra Singh: Lastly the constitution of the Selection
Committee is a point which was agreed to by all the colleges

Dr. P. N. Banerjea: Under duress.

The Honourable Sir Jogendra Singh: Not under duress. I think Nawabzada
Liaquat Ali will be in a position to say whether it was under duress.

Mr, Lalchand Navalrai (Sind: Non-Muhammadan Rural): Under persuasion.

Syed Ghulam Bhik Nairang: Nawabzada has merely called a spade a spade.

The Honourable Sir Jogendra Singh: I have only one more word to add
because the House is not in a mood to listen.

Dr. P. N. Banerjea: There is no case to be defended.

The Honourable Sir Jogendra Singh: The matter has been considered since
1934 onwards and the search-light of public opinion has been all the time on it.
Most of the reforms that this Bill embodies have been accepted by those who
met Government has not sought that the Bill should be immediately passed.

We have agreed to refer it to the Select. Committee, and the Select Committee
will consider the proposal in all its aspects.

Dr. P. N. Banerjea: But you ask us to accept the principle of the Bill.

The Honourable Sir Jogendra Singh: I cannot see wha’ purpose it would
serve to circulate the Bill for the.purpose of opinion—opinion which has already
been consulted, opinion that has agreed to certain principles of the Bill, opinion
which hag been focussed in all the meetings of the Umversmv, and I can only
say:

“Hazrat-i-Nasih qar aen dida-o-dil  farsh-i-roh.
Koe mujh ko yih to samjhao ki samjhaenge kya.”

Nawabzada Muhammad Liaquat Ali Khan: Ychi to ham ko bhi shikayat hai.

Dr. 8 Zia Uddin Ahmad: The present Bill differs substantially from the
other amending Bills: It does not seek to amend one or two clauses. It is not

# Bill for certain purposes, but it changes the entire constitution by providing
[ ]
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new set of statutes, and it introduces certain questions of principles, and it is
for this reason that I would like to say a few.words which may serve as a
background of the arguments which I will use about this particular Bill.

We know that the Despatch of 1854 is the Magna Charta of our educational
systern in this country. Ever since this modern system of education was
introduced, our system was examined very thoroughly only by one Commission
in 1880—i.e., the Hunter Commission—and since then no Commission ever met
which really reviewed the entire system of education in this country. Even the
Hunter Commission discussed the primary and the secondary education, but
they overlooked entirely the higher education and, especially, the relation of
higner and secondary education. Now those recommendations have become
obsolete and it is very desirable to review the recommendations made about 60
yeors ago by the Hunter Commission. The subject came up for review by the
University Commission of Lord Curzon in 1904, but, I think, it was only an
eye-wash. They only removed certain difficulties which had cropped up in the

- working of the Universities and especially, in the inter-University relations. The
other Commission which reviewed the subject of higher education very closely
wus the Calecutta University Commission, but they were also handicapped in two
respects: In the first place, their attention was confined to one University and
not to the problem of education as a whole throughout the country; and in thz
second place, they did not discuss and go through thoroughly the system of
seeondary education and the connection of the secondary education to higher
education. Therefore, I charge the Government today that in spite of what
they have done as regards labour, in spite of what they have done as regards
taxation, they have not done justice to the education of this country in not
appointing a single body which may have reviewed the whole system of education
from A to Z—from primary education to University education. The only thing
that is in existence is a review, which is absolutely out-of-date, by a Sub-com-
mittee of the Simon Commission, of which the Honourable the Leader of the
House was one of the members. It only reviewed the position which then exist-
ed, but it made no recommendations as to future programmea. Therefore, T say,
we are very much handicapped as far as education is concerned because this has
not attracted the attention of the Government of India, who are responsible for
education. Even in the case of post-war reconstruction, they have been discussing
a good deal about taxation, they have been discussing a good deal about industry,
bat 1 have not heard a single word from any member of the Government of
Tndia as to what would be the post-war reconstruction in respect of education.
May I remind the Honourable Member in charge of Education that the most
important Bill which England ever brought forward was devised .during the
Great War? T mean the Fisher’s Bill which reallv 1aid the foundation of modern
systemn of education in the United Kingdom. I think in the present war we ought.
to go into this question. and this is the. time when we ought to consider very
shoroughly what would be our educational -policy after the war. Therefore, I.
hope my friend will take up this matter seriously. This is one aspect of the
problem which we are considering today. Lét us work from now onwards ag to
what would be the poliey of education in India,-not only in the case of hizher
education, but higher education with reference to secondary education, technical
education with reference to general education, primary education with reference
to scondary education and vocational education with reference to compulsory
and free education. These are the problems calling for the attention of the
Government of India, and I wish they find time to go into these questions, and
I am sure that my friend in charge of Education will go into the matter and
initiate something which will be handed over to generations as a landmark of
vrozress in education. '
~ In educhtional matters we cannot decide issues by show of hands as we do
in the case of other Bills. We must carry with us the conviction of the country.
I knew of a Professor who decided questions on education by votes. Even the
question of grammar was decided by show of hands. Whether a word was
masculine or feminine, was decided by show of hands. So we have specimens

<
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of teachers who have att;emgted to introduce democracy and decided questions on
grammar by votes. But this way of doing such things i8 not ghared by other
educationists, and they are convinced that .n matters of education we ought not
to aecide by a simple majority, because if we decide by a simple majority, we
ought to realise that 92 per cent. of the  majority in this country
cannot read or write. Therefore, it is not the number which commends 1t§elf;
it iz the intelligentsia which eounts in settling all these problems. This is a
thing mn which we differ from other Bills.. We cannot even decide or bring for-
ward superficial arguments, such as those by which my friend Mr. Pillay was
affected in Tea Expansion Bill. Here we have to decide by solid arguments,
‘which should be logical and convincing to every thinking person.

1 take up now the problems referred to in this Bill. Firstly, the question-
of the three-year course. Individually, 1 am in favour of the three year ¢ourse,
and J will give you my arguments in its favour, but the manner in which it bas
‘been put before us and the way in which we are asked to give our vote, is not
very fuir. This important issue is put before us in the form of an amend-
ment to section 36 of the Act, and that is proposed in section 12 of the Bill.
Now any outsider who will read section 2 of this Bill will never understand what
they are aimning at. I challenge anybody to say whether they arc contemplat-
ing a change to the three-year course if he reads clause 12 of this Bill, that,
after the words ‘‘for the time being in foree” the words ‘‘or the Higher Second-
ary Examination of the Board of Higher Secondary Education for the Dell
Province’’ shall be inserted; for the word ‘‘thereto’” the words ‘‘to either such
examination’’ shall be substituted, and after the words ‘‘Such further gualifica-
iions’’ the words ‘‘if any’’ shall be inserted: By readinz a thing of ‘this kind
did we ever contemplate that we were revising the whole fabric of our educa-
tional system, both secondary and ‘university. I think it would have been fair
to the House, and certainly very necessarv to convince the public outside if a
memorandum had been prepared in connection with this issue and laid befors
the public, so that all would have known the reasons for the introduction of the
three vear course for.the B.A. degree. - . .

I said T was in favour of this change, but I should like the public to know
why 1 am in favour of it. This question was discussed very thoroughly by the
‘Calcutta University Commission which were in favour of the three-year course,
and their recommendations are really embodied an page 257, Vol. IV of the
Calcutta University Commission’s report, which reads:

‘““When this change has been effected—a process. which may take years—the moet desir-
able arrangement, and that which would be most in accord with the practice of other
universities, would be that he should novpend three years in reading for the degree of
B A, or B.Sc.: that he should normally®spend the whole of this period under the :ame
direction; and that, for the majority of ordinary students, this should constitute the whole
university course. It seems to be the experience of most universities -that a generous and
well-balanced scheme of training in the arts or the sciences cannot well be fitted into a
shorter period than three years: . . .. ... S !

Dr. P. N. Banerjea: Was this three-year course to be after the Intermediate ?
At the present moment they say after the secondary stage.

Dr. Sir Zia Uddin Ahmad: This was the opinion of the committee but on
aceount of certain difficulties, they provided for interim period a new suggestion.
There was unanimity on the point that the total period:of irstruction required
for B.A. degree should not be increased and that the time spent in education at
the tiine the Caleutta University wrote their report should not be increased by
one year, and that a student should be able to take his B.A. degree after the
sarc reriod of instruction: If we had a three year course instead of four, the
«only alternative was that we should transfer the first year from the University to
tha Hirh School. That was really the wav in which it was sugeested but it was
discovered that the majority of those schools could not possiblv take up the
first vear course. T mvself calculated the finances of this transfer of the one
vear's course from the University to the High Schools and I found that the cost
was -s0 ereat that at the moment this could not be taken up. Therefare an inter-
mediary method was evolved, i.e., the Intermediate College to teach the first
two classes of the University, known as the first and second year classes. This
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would be followed by a two year course for B.A. degree. But that was only a
tetnporary arrangement, and it is not to be adhered to for all the time.

Now the question is whether the time was not come when we should go
back to the recommendations of the Commission and in this particular case the
one thing- which I would very much like to consider is the question of finance.

Dr. P. N. Banerjea: Also the quality of teaching. :

Dr. Sir Zia Uddin Ahmad; The first thing is about finance, because it ie
esseutial to know whether it would be possible for these high schools which are
now in existence to add one more class and give the bovs the quality of instruc-
tion which is comparable to university education. Of course, simply by adding -
on: fnore teacher you cannot add one more class. We should appoint a teacher
of a certain calibre who may be able to impart the education which is not being
iniparted in the colleges, and who may be able io take up this class. So if we
are to add a teacher, he should be added at the top, and not only a teacher
of general utility but specialist teachers in the subjects included in the course
of instruction, and that involved 1 good deal of expenditure. I am nof aware
whether the finances in this particular case have been worked out I would
like to know what will be the effect on the finances of the transfer of one class
from the university to the high school, and -what will be the difference betweer
the present expenditure and the expenditure that will have to be met if the
transfer ismade . . . . .

Mr. J. D. Tyson: If I may set my Honourable friend at rest ‘at once,
these particular points—very vital points—have been worked out and- funds
have béen provided.

Dr. Sir Zia Uddin Ahmad: I am glad it has been worked out; in which
case I consider a memorandum ought to have been presented to this House
giving all these details. It is verv desirable that people who are not familiar
with the detailed working of the University and the secondary schools should
be in possession of this information before they are asked to accept this
recommendation.

Another thing in favour of change is the report of Abbott and Wood.
Messrs. Abbott and Wood really considered this question and thev made practi-
cally the same recommendations which are embodied in this Bill. Their argu-
ments also should have been included in the memorandum which should have
been circulated to Members here.

This matter was also considered by the Central Advisory Education Board,
perbaps not directly, but in connection with the proposal about the multiplicity
of examinations. This committee also.@ame to the conclusion that we are
having too many examinations, and these examinations ought to be simplified;
there should be one examination at the end of the high school career and one at
the end of the University career, and we drop intermediary examinations;
this particular report is a very important document; those who were members
of that Board know something about it; but the Members of this House and
especially the country at large and those who are interested in education ought
also to know something about the.decision of the Central Advisory Board and
Education. Some kind of memorandum on this particular point ought to be
prepared; if it is not prepared now, it may be done later, so that we carry the
public opinion with us. It is not sufficient that we decide these things by
majority ; in whatever we decide we should have the conviction that the public
is with us and we are doing it in the best interests of education.

The second point which I want to discuss is the nature of the University. The
Delhi University will not be a small universitv in a small out.of the way place‘
like Cambridge or Oxford. Tt is a university at the seat of the capital of India;
and we get peopie here not only from the Delhi province but from all parts
“of- India, who come to serve in the Governmenf of India secretariat and for
various other purposes. Therefore we have reallv to provide for the education
of this particular class of people who come from various provinces. A person
is"appointed or posted here in the Government of India secretariat and he brineos
hiz-family from Bengal or Bombay or some other province, and in that case he

~
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" would like to know what would happen to his sons and daughters who were
studying in schools or colleges in-their own provinces. Supposing a boy has
passed the high school examination, corresponding to the matriculation and
wishes to get into college, and finds himself confronted with this new secondary
examination, what would happen to him? Will he be able to join the Delhi
University or will he be kept out? It is therefore very desirable that we
should have some kind of transitional arrangement by means of which these
students who come from other provinces may be able to join the university
here; and this should be reciprocal; students may leave this university at the-
end of their first year and after passing that first year which is equivalent to the-
intermediate examination, will they be able to join the third year course in other-
universities when they go back to their own provinces? Some reciprocal
arrangements will have to be made with the other universities in India about
this. This could have been solved had there been a kind of conference not
only of the Delhi University authorities, but a conference of educational auth--
orities representing the different universities. There should be a mutual arrange--
ment between the different universities during the transition period when
students pass from one university to another. If a three year course for the-
B.A. degree is accepted by all universities in India, and one examination at
the end of the school course, corresponding to class 11; then the difficulties will
be removed. But if you begin with one university and other universities keep-
their old nomenclature and old standard, then the difficulty will arise in the-
migration of ‘students from one place to another. I am personally convinced
that this three year course is a-good one, but U dare not introduce it in Aligarh,.
for this simple reason, that I get students from all the universities of India and.
I do not know how to provide for this: also students after receiving a course of
instruction for one or two years go back to their various universities and what
will happen to them? This problem ought really to have been tackled before:
we take up this three year course only in one university, leaving out the 17
remaining universities to follow the old system. "What will happen when there-
issa migration of boys from one university to another? The authorities should:-
look into this matter very carefully. ’ ‘ -
I have therefore two suggestions to make about this three year course, in:
order that we may be able to carry the public opinion with us, We should have
a very well argned memorandum circulated among the educationalists in this.
" country, mentioning the whole history of this movement and the reasons for -
bringing forward this motion. Secondly, during 4he interim period, if we adopt
this measure, how are we gomng to meet this problem of the migration of
students from one place to another? A third matter, which is also important,
and which probably does not appear in the Bill, but may have been put in the
ordinances, is this: there are certain professional colleges which require students.
to have passed the intermediate examinations before they can be admitted.
Here in this university we will have no intermediate examination and what will
happen to such students who wish to join those professional colleges? We will
.have to make arrangements that such students as may have passed a certain
examination at the end of their new first year shd®ld be eligible to join those:
colleges ; ‘otherwise . . . . .

Dr. P. N. Banerjea: Medical, engineering and other colleges.

Dr. Sir Zia Uddin Ahmad: Yes; this arrangement should be made and we-
should be in a position to judge whether this ean or cannot be done; we must
have some reasons to believe this can be done and then onlv we will be satisfied
with this Bill. ' »

Dr. P. N. Banerjea: These things have to be looked into.

Dr. Sir Zia Uddin Ahmad: I think we must in this matter carrv the convie-
tions of the people also. I am convinced mvself, but I am sure that I cannot
‘convince even my friend, Dr. Banerjea and my other friends here unless all
these facts are before me and I am in a position to replv to_all the criticisms
that mav be raised if we have a three vear course. v

The Honourable the Secretarv for Education has told us that he has worked
sut figures for the Délhi Province but this is not enough; we should have the
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figures for the whole of India, because if it is a good scheme, then there must be
anitormity and-it must be done all over India simultaneously if possible; other-
wise this thing will be unpopular. In the long run it will not be successful if
‘we work out this three year course only in Delhi and leave other
universities in the present position. Because we have got the financial
resources of the Government of India we are in a different position; but look at
‘the poor universities like ours or the poor provincial universities . . . . ’

Sardar Sant Singh: But he is not a printer of the notes—he is not that
person.

. Dr. P. N. Banerjea: And the authorities of the schools also have to be
«consulted ?

Dr. Sir Zia Uddin Ahmad: So that this thing has to be considered not only
-with reference to this one particular province of Delhi; it ‘should be worked
out for the whole of India; it is one of the most important problems in educa-
‘tional matters, if we are to work it out and force it as a uniform policy for the
whole of India. If it is good for you, it should be good for all. If you are so
selfish that you adopt a-thing which is good for you and leave the other
universities to their own fate, I do not believe in such selfishness of the Govern-
ment of India. Whatever you think is good, you must also convince the other
universities that it is good for them so that they may follow your good example.
If you leave othets to their own fate because they cannot afford the expense
that it will involve, it is not fair at all, and vou are not giving a lead which
_you as Government of India should do in education. I ieave this particular
aspect of the topic by saying this, that this is a matter which requires careful
-study not only with referenee to the Delhi Province, but with reference to all
the other universities and education of India as a whole—we should study not
-only the financial aspect, but also the relationship of secondary education with
higher education. It cannot be done either by the vote of this House, nor can
it be done even by votes in Select Committee. It is a very big problem and
requires careful studv by a Commission. I would have suggested a Royal
Commission to consider the entire problem of education—along with this the
post war reconstruction in education. I suppose the Education Department
may have been considering the matter in their mind, but the public does not
know about it, and this is the time when the public ought to know th}t the
--Government are contemplating, how they are going to have reconstruction of’
-education.

I now come to the second question, namely, the appointment ef Vice-
‘Chancellor. I have studied the question and I am familiar with the difficulties
‘which at least in other universities including one I had to face myself. There
is one point which I do not understand. It is possible to provide a period for
‘the appointment of the Vice-Chancellor, and the same Vice-Chancellor could be
-appointed twice, thrice or four titmes. But to frame the Act in a manner that
‘he could only be removedebv an Tact of God, is rather unfair. I think it is
-desirable that some definite period ought to be provided and repeated re-appoint-
ment may be possible. .

As regards manner of appointment, I can give v 4 : :
examples; one is the Aligarh Universitv and thegtl)theg Oi: thtew?)ell? Dltll;fi?:g)ig
‘a8 proposed in the Bill. In the Aligarh University any member of the Court
can get up at the meeting of the Court and propése the name of any one as
'Vlce-C.hancellor and the question will be decided by vote then and there, though
there is a safeguard. Any person can propose the name and if he is a good
-canvasser he will get votes. But in the Delhi University the whole thin gwill
depend upon the Viceroy, the Chancellor. In one case you have got theg vote
of the majority, in the other, the opinion of a single per'son. I think both are
dungerous—that is, to decide simply by a vote of a big body or by the opinion
of a‘ﬂingle individual. Therefore it is desirable that the names of all o‘f;siblo
candidates should be scrutinised by some responsible body. It was snggested
in connection with some universities that there ought to be & committee of
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reference. This committee of reference should really examine all possible
candidates and suggest three or four names either for election or for selection.
This method did not materialise in any unmiversity; but the Dacea University
has done better than any other-university—you, Sir, are familiar with the work-
ing of that university. The Executive Council proposes names. They scrutinise
all possible candidates and suggest names to the Chancellor for selection, so
that their names are scrutinised first by a body of persons and they recommend
certain names. That procedure has only one defect. The executive council
proposes their own member for selection. It should not be left entirely either
to the vote of a majority, or to the opinion of a single individual, without care-
fully considering the merits of all possible candidates who may be in the field.
There are defects in both courses. If it is deft to the majority vote the elected
Vice-Chancellor is in a very difficult' position. He is the subject of abuse
from the minority in the shape of pamphlets, leaflets and all other possible
things . ~. . . . '

Sardar Sant Singh: All from personal experience. ,

Dr. Sir Zia Uddin Ahmad: If he is selected by one individual, then he will
be subjected to abuse from the elécted members who will form part of the
Academic Council and the Court. In the case of the Vice-Chancellor, I would
suggest some authoritative body or thinking body should review all possible
candidates and make recommendations to the appointing authority. This is a
thing which I would very much like to have and that is wanting in this Bill.

*The third point which to my mind is a very important one, is this. When
we frame a constitution we should have some idea in our mind of what we are
‘going to do, because law is made ac¢cording to facts. Facts are not changed to
suit the law. The fundamental principle is that you cannot make legislation
first and then expect facts to change according to law. But we must take the
facts into consideration and make law to suit the facts. Here we should
consider what the facts are, and after looking into those facts we must see
‘what is the best thing that we can do. I carefully considered at one time the
removal of all the colleges*in Calcytta from their present location to one
Manektola area, but it was found to be impracticable for a big town Hke Calcutta.
The same applies to shifting colleges to the:old Government House in Delhi.
It has got many advantages I quite agree, because it will create an academie
atmosphere, it will create an esprit de corps, and it will be good for the general
tone of the university. But at the same time we should remember that Delhi
is not a small town. It is the capital of India, it is a scattered city with a
large population and an increasing population. You cannot expect person who
are residing in New Delhi to send their children te live in hostels in old Delhi,
which is very expensive, and parents would not like to put them there, the
boys would be -more comfortably looked after in their own homes. There will be
a large number of parents residing in New Delhi who would like to have their
children educated in the university of Delhi. Should they send their children
daily from New Delhi to Old Delhi to receive their educations, even for games

*‘and tutorial guidance?

Dr. P. N. Banerjea: And spend large sums of money on conveyance?

Dr. Sir Zia Uddin Ahmad: We ought to have provided in the statutes about-
the menner in which we intend to meet the requirements of people in New
Delhi. This can be done in two ways. This is a problem which I have been
considering in connection with the Aligarh University—thc question of day’
scholars residing two miles away from the university. ‘One method would be
to create a kind of non-collegiate college in Delhi like the Fitz William Hall' in
Cambridge. It is a non-collegiate college where students reside in their own
homes, but for social purposes, games and 8o on, they become members of the -
Fitz William Hall which' may be located in New Delhi. The second way is’
to provide conveyance, and T do not know whether in these days of shortage o’i“
petrol it’ could be possible to do s0. ‘The cost of transport in these days will'
be very great to take the boys twice over. This problem ought to have been
considered very carefully and it ought to have been examined more
thoroughly, and it ought to have come in the statutee and not be left %o

B
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ordinances, because it is a question of principle and the matter cannot be left

over to ordinances. There ought to have been some mention in the statutes
about residence and education of the sons of parents residing in New Delhi.

The next point which 1 consider to be the weakest point in the whole Bill is
this. Tt relates to the question of recognition of these colleges. I considered
this question very elosely some years ago.  Unless the University -has got suffi-
cient funds at its disposal which it can give to weak colleges, this system of
recognition will not work. If you tell a college *‘You must have so many teachers,
80 1nuny roorns and spend so much money’ and the college says that they are
not in position to spend the money, then you must be able to provide funds.
If you do that, then your recognition will have some meaning :md it will be
useful. But if you have got no funds and tell them ‘Go on, collect fundsy  If
you do not collect funds, we will disaffiliate you' and the college says they have
no money, then what will happen is that the college will cease to exist. You will
only be killing the college. The college will be closed. Suppose you say that
to the Arabic College and the college closes, what would happen to the boys? The .
boys of the college will have to seek admission elsewhere. It is all very well
for you to say that you refuse to recognise this particular college but it is not
fair to_the students, for whose education you have the fullest responsibility.
Unless you provide for the education of the boys who will be turned out by your
action, your action will be very unfair to the general progress of education. Un-
less you place large sums at the disposal of the university, provide them with
funds in order to improve the staff, improve the building, the equipment and the
laboratories, of the recognised, colleges, it will not be possible for you to enforce
it. Simply to eay that if you don’t get the money from somewhere, we will close
the college is not fair. The members of the governing body or the managing
committee will not be affected. They sit in their homes but the persons who
will be affected will be the students. (An Honourable Member: ‘‘And also the
teachers’’). I do not care for the teachers so much. I care for the students
first. In case the students are distributed among the remaining colleges, it will
ba difficult for themn to be admitted there and even then the question of additional
staff in these colleges will arise.  You cannot distribute one thousand students
fron: one college which will be closed by your action among the other colleges
without increasing the staff of the other colleges. This system of the recogni-
tion of colleges will work verv unsatisfactorily. I think unless you place very
large funds at the disposal of the University, the provision for the recognition of
colleges will prove either verv dangerous, or very ineffective. ~We must consider .
the whole position' very seriously and ‘we must see that we all co-operate together.
for the improvement of education. We want to ufilise the resources that we
have got most economically.  That is the thing which we must bear in mind.
If you only pass orders and do not give the funds, you may rest assured that there
will be motions of adjournment here, there will be all sorts of questions and
Resnlutions brought forward. You will be bombarded with telegrams-and letters .-
which the Honourable Member may not have even the time to read. That sort
of thing will not do. Whatever scheme is proposed, we must see to it that it is.
workable and it is in the best interests 6f the University.

The next thing in- which this Bill is exceedingly weak is the creation of coqs: )
tant friction between the teachers and the members of the Governing Body or
the Managing Committee of these colleges.  If the Bill as it stands now becomes
law!, then it will be a potential source of misunderstandings and quarrels between
teachers on one side and members of the managing committee on the other. '
The teachers will always be supported by the Vice-Chancellor and the Executive
Council. : The members of the managing committee will be supported by the -
public.  There will be constant friction between the University teachers and
the teac]:ners of the college and the Vice-Chancellor on one side and the members
of the Governing Body of that particular college and the public behind them on-;
thq. ophgr side. ~That reminds me of what actually happened in the Calcutta.,
University. At one. time the Government_of Indis was responsible for the ..
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‘alcutia University and the Government of Bengal was responsible for the main-
fe?x:m:e of collegesy; specially Presidency College. There was rivalry between the
Presidency College and the University. The Government of India supported and
financed the University in order to fight the Presidency College. The Governmnent
of Bengal supported the Presidency College and they financed it, in order to
compete with the University. One was tinanced by the Government of Bengal
and the other was financed by the Government of India and there was & regular
unhealthy competition between the University and the Presidency College andsL
hope my Honourable friend will remember the years 1912, 1913 and 1914 when
this state of affairs was going on in the University of Calcutta. 'I:hefefor.e it is
really a point which ought: carefully to be considered. I am afraid if this Bill
remains as it is, it will be a fruitful source of trouble between the teachers on one
side and the members of the Governing Body on the other. I have plenty of
experience of that kind of thing as a teacher and as a member of the Governing
body. This is a thing which we ought to avoid as far as possible. ~ One me.thod
of avoiding this trouble is the method adopted by the colleges in Cambridge.
They are endowed institutions. You make the teachers the trustees of the
endowment. So, the teachers administer the endowed property and the public
is not interested. They do whatever they please. If they mismanage it, the
Government of the day will step in and do the needful. ~The members of the
Governing Body 1nust convince the donors, that is those who give the maney,
that it is doing useful work and that it is in the interest of the community. Then
they will be able to collect funds. Those who give the donations would always
like to ask whether the funds you have got are economically spent. ~ Unless the
Honorary Secretary and the members of the Managing Committee convince the
public that the funds are being most economically spent, they will not be able
to collect funds and they will be in great difficulty. My friend would know that
n the Punjab there is constant friction betwe&n teachers on one side and the
menbers of the Governing Body on the other. I am not aware of any institution
in India where such friction does not exist. It did exist in some universities
at some time It is a constant factor in other universities. = What is the solu-
tion for this state of things. One suggestion is that you should follow the
practice in Cambridge where the teachers are the trustees but here in India the
practice is different.  Institutions are not maintained by any endowment but
they are maintained by constant- collection of funds by the members of the
Maraging Committee. Where will you draw the line of demarcation as to what
the teachers should do and what the managing committee should do. The source
of friction will be there. The teachers will receive the support of the Vice-
Chancellor and the Governing Body will receive the support of the public and
there will be constant trouble. o, you have to draw a line of demarcation
and the line of demarcation should be that as far as the financial side
is concerned it should be left in the hands of the Governing Body and
a8 far as the Academic side is concerned it should be left ‘with the teachers.
This is a very practical division and it has been adopted in some of the Midland
Universities in the United Kingdom. I suppose my friend the Educational
Cemmissioner .would probably know that in the constitution of the Midlend Uni-
versities they have got # complete separation. All academic matters are managed
by teachers. The financial side is managed by the Teacher Council. No
teacher, not even the Vice-Chancellor, is a member of the Executive Council.
Tha que-Chancellor’ simply goes there and puts the matter before them but the
mnatter Is decided by the vote of a body of persons none of whom is a teacher in
the University. This is one method of division of work. I do not know what
would be the most convenient system but this is a point which we have to guard,
against and we ought not to make a law in which we provide a potential source -
of friction between the members of the Governing Body and the teachers. '

Now, the other point is about the question of the recognition of the teachers.

We have got in every institution v ‘teach. in thej
ol v, 804 ery institution very good teachers who are very keen in thejr.

rc and we have also got teachers who do not. take sufficient interest in their
work and who are not inclined to do eny work and it is very difficult to ]udget?hl:
=8

lr.ux.
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efficiency of their work. In an office you can find out whether a particular clerk
is or is not werking properly, but in an educational institution it is very difficult
to do that. You can dertainly find out whather a teacher is present in the class
or not but what he is teaching in his classes—whether he is wasting the time of
his pupils or whether he is giving them proper instruction—you cannot discover
and especially in these autonomous universities where the teachers themselves
a?e the examiners. In the old days when we had external examining bodies, we
could judge of their work by the examination results. But that is not the case
row because these very teachers are the examiners also and it is very difficult
to say what they are doing. In this ease we have also to consider the difficultics
which the teachers have. No doubt we should be very careful to see that they
have & security of tenure and this is provided in the Bill and I entirely support
this provision. Teachkers as a class like peace of mind and they prefer to be
left aione and do their work. But there is the other side also to be considered.
They say that their position is secure because they have got their salaries and it
matters very little whether they do their work or not.  This is a particular habit
of mind and it,has been ecnsidered by the various universities in Europe and they
have got.a very good solution of it. For example in the Continental universities
the fee paid by the students is given to the teachers as a kind of extra remunera-
tion. 8o, if a teacher dces not do good work, he gets very few students and his
income is reduced propcrtionately. If a teacher is doing good work, he gets
large classes and more income.  So, it is an incentive for the teachers to do their
‘work thoroughly in order to attract students and thus augment their income. But
if there is a fixed income and nothing is added- to it, then there is a tendency on
the part of some teachers—and 1 think such teachers are to be found everywhere
—not to do any work and their work cannot be judged. If the Governing Body
of any college fixes upon a particular teacher some blame and says that he is not
doing any useful work, I am sure the whole body of the teachers and the whole
of the university organisation will support the teacher who has been indolent and
the Governing Body will have to withdraw their objection and will be satisfied
with what they get from this particular teacher.

.Now, the other point that requires careful consideration is about the powers
of the Academic and Executive Councils. I have great apprehension that there
will be a friction between these two bodies. Their division of work is not ro
good as it is in some of the other universities which have been created under the
legislation passed after 1920 and based on the report of the Calecutta University
Commission. And here there is a great deal of confusion between the powers
of the Executive Council \and the Aeademic Council. They have given the
powers to the Executive Council over the examiners and I do not know
whether it is advisable to do so. Therefore, this matter should be considered
very carefully and avoid causes of friction between these two bodies. If his
division §s not fairly marked, T apprehend there may be some friction between
these two bodies. '

-Now, as regards the Selection Committee. The chief function of the Seleec-
tion Committee is to select the best men and they cannot select the best men
unless there are experts of that particular subject on that Committee. Suppos-
inz you are selecting a teacher of zoology or chemistry. Unless there are some.
experts of that particular subject on- that Selection Committee, I do not know
what would be the value of the selection. You may have three officials but
none of them may be an expert on the subject required. Therefore, it is very
desi{abla that the constitution of the Selection Committee should also be modi-
fied in order to include some experts of the subject for which & teacher is going.
to be selected. ’ ' '

The he‘xt thing T would like to mention is that T would like to remove all the-
sections about scholarships and endowments from the statutes. They ought to.
go to the’ ordinances. TIn order to visualise the statutes, we must consider the

‘ordinances as a whole because, after all, the important thing is the teaching and
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" imstruction and we should always consider what are the things which may en-
‘able us to determine the walue of the teaching and administration of the
‘university. A . .

Beforc I sit down, I would like to appeal to the Government of India that
when they are embarking to reform this important University. . . .

Dr. P. N. Banerjea: Reform or deform!

Dr. Sir Zia Uddin Ahmad: By whatever name you may call it because to a
mathematician a negative number is as good = as the positive
number. If you are going to reform this university, then you must be prepargd
to spend money because without spending money it is impossible to reform  it.
_If you chalk out a line of action and money is not forthcoming to meet the re-
quirements, the change instead of being useful may be harmtul. Therefore, we
should be sure that money will be forthcoming to meet the necessary reforms
which are now brought forward here. One other thing should not be forgotten.
There are two other Universities also under- the direct care of the Central Gov-
ernment and their claims may not be overlooked. I think it would be unfair
‘to treat one university as a beloved child and leave the others in back ground.
‘“There should be some fair proportion between the grants to these universities.
The other two Universities may like to adopt the new programme of Delhi
University. There is a great need of medical college and the Government of
Indis is not maintaining any medical college. Delhi being the capital of the
Government of India there ought to be a medical college in this University. I
-think, the universities which are directly under the Government of India should
bave the privilege of sending their candidates to this Medical College. Ab
present, a University like the Aligarh University, is handicapped. This being
a University under the Government of India it gets students from all the Pro-
vinces. Whenever we send a student from Bengal to the Lucknow University
‘for admission to the Medical College he is told ‘well, you do not belong to this
province, therefore, you cannot get admission to the Medical College’s On the
other hand, when we send a Bengali student to the University of Calcutta for
edmission to the medical college, the authorities there tell the student ‘““as you
have not passed the examination from the Calcutta University, you are not
entitled to admission to the Medical College, and you have got no claims”.
Under these circumstances these poor students are very much handicapped in
getting admission to any Medieal College. If there ‘be a Medical College in
Delhi, the students who pass their examinations from such Universities as are
directly under the control of the Government of India, they will not find it diffi-
cult to get admission to that college. Therefore, I think, it is very desirable to
consider very carefully all the details of this particular Bill and act in a manner
thut may lead to the improvement in the affairs of the Delhi University which
should be a model for other Universities. The success in three years course for
the B.A. degree and the new synthesis between the University and its asso-
oiated colleges and between the University and new High Schools will revolu-
tionise the educational programme in India. '

8ardar. Sant Singh: Sir. in intervening in this debate I want to assure the
Honourable the Secretary for the Department of Education, Health and Lands _
that T am not a stranger to the system of education. I have been trained as a
teacher and possess a permanent certificate of the highest class of teachers of
my time. T have served in the educational institutions for four years of my
early life and then gave it up for Law. For a very long time I have been con-
nected with the Degree College of Lysllpur being on its Governing Body. So
when [ gpeak on educational subjects I should not be taken as a lay man or a
stranger to educational system. T very much appreciate every thing connected
with education. T am qne. who after coming out of the Tfaining Col-
lege was to have the experience of the working of the executive line in the
systern of education. That was when an Indian Inspector of Schools was
ppsndmg‘gvgr a Conference of the Teachers which was held to explora avenues
for reforms in the educational system. T discovered when .I rose to plead the
cause of vernacular as the medium of instruction that the audience took it as if

[ . - -
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[Sardar Sant Singh.] ‘

I was talking sedition. Today that reform has come. - The more the reforms
"eome in the educational system of the country the more weleome they are. We

are promised that amongst other post-war reconstruction programme education
is to be one of the topics to be taken up. May I ask my Honourable friend
o wair till the system of educational scheme in this country is over-hauled?
The Delhi University will be one of them. My Honourable friend, Dr. Sir Zia
Uddin, has given us an interesting history of his own experiences as well as those
gained by him through reading various reports and also the steps taken for the
reforms of educational system. Sir, we are still very backward in the matter of
several aspects of educational system and one of them is the system of exami-
rotions. But that is not before us. What I see in this Bill is only one aood
thing and that is the introduction of three vears eourse. tI‘hnt is all right. I
agree with the Government in their attempt to_introduce this three years course
in the University of Delhi. But there are administrative difficulties and also
difficulties ip the way of students as has been pointed out very elaborately by
my Honourable friend, Dr. Sir Zia Uddin Ahmad.

. The Assémbly then adjourned for Lunch till Half Past Two of the Cioek.

The Assembly re-assembled after Lunch st Half Past Two of the Clock,
‘Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. -

Sardar Sant Singh: Mr. Deputy President, when we adjourned for lunch,

I was submitting to the House that the educational system as it prevails today
in Britisk India requires complete overhauling. It has been repeatedly pointed
out that the education imparted by the Universities in India do not fit the edu-
cated classes for any vocation of life. Therefore, without going ir details into
the question we are entitled to demand that after the war, when the reconstruc-
tion of many other Departments of life will take place, the educational systern
will berone of the questions that will be considered by the country and will, I

hope, be completely overhauled. Then, I pointed out Mr. Deputy President,

.that th> method of examination that prevails in the Indian Universities today,

does not conform to the system prevailing in the advanced Universities of Great
Britain or in any other country like America. But these are bigger questions
as I submitted before. For the present, we are concerned with the zeal of the
Executive Government to reform the Delhi University. The Executive Govern-
ment forgets that today this Government is not a responsible Government. This
Government owes allegiance not to this country, not to the people of this country
but to thc British Parliament and hence they are not here to take p any reform
in the interest of India, but that they will do so in the interest of their own
people at home. Therefore, before they come forward with any proposal of
reform, they should be prepared to meet the one great argument of the Opposi-
tion and that is that their proposal for reform will be taken with distrust. No
doubt the Honourable Member in charge of the Department is an Indian and
he belongs to my community and, therefore, ordinarily T should consider that I
owe some allegiance to him. He is one of mv constituents, he has elected me
-and he has helped me.in my election to the House. He is not here to listen to
my speech, hut, Sir, T owe a greater duty to my country than to mv constitu-
ency. I look upon the question from the broader point of view and 1 will sub-
mit. Sir, that the present Bill is a retrograde measure. T have tried mv utmost
to be sympathetic towards this measure. I have studied this measure with a
desire to help the progress of this Bill in this House. T have tried to bring my-
self to that mental condition in which I should be helpful in getting this measure
through in this Session. But unfortunately the provisions are of such a retro-

grade character that in spite of my hest intentions to the contrarv, I cannot
support this measure conscienciously. T have said and T repeat agéin that the

adoption of three years course in colleges is a step in advance. but in myv opinion
this step in advance can only be taken bv a centrally situated University as the
Delhi University is, simultareously with other Universities. My Honourable
friend, Dr. 8Sir Zia Uddin Ahmad, has pointed out various difficulties which the
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_students of this University will have to meet if t.hg system i§ chgz.xged’ in this

" University alone and not simultaneously changed'ln other Universities. 7There-
fore, though & good measure yet it is put forward in such a manner that we can-
not buc oppose that portion even, situated as we are in respect of educational
matters, when we look to the problem from an all India point of view,

The next point which I.was trying ta make and whic_h I ask t.he. Honou.ra.ble
Member to explain was the educational part of the Bill. There is a political
aspect of the Bill too, and that political aspect is the transference of real power
from the court to the executive council of the university. Will the Honourable
Member in charge of Education, Health and Lands try to convinece the Houw
that it is aimed at providing an autonomous University? T asked him to
explain where does the sovereignty in the University lie, which will be the
govereigr body, the court or the executive council. The House has seen that
the Government could not give any reply to the question. To say that the
‘sovereignty lies in the University is no reply at all. The reply is analogous to
saying that the sovereignty lies in the people of India, but the Government of
India is a subordinate branch of Parliament. 'May I ask him in what sense it
is an autonomous body? I wonder whether the Honourable Member who is
piloting this Bill in the House has studied the previous history of this Bill. This
Act was passed in 1922 by this Assembly, the First Assembly. When it was
first introduced, the Statement of Objects and Reasons, embodied in the Bill,
stated: ' .

“The provisions of the Bill generally follow those contained in the Dacca University
Act, though in certain points the provisions of the Lucknow University Act have been pre-
ferred. Among the divergencies from the Dacca University Act which are deserving of
mention are the following; the proportion of members of the court nominated by the
Chancellor has been réduced in comparison with the number of members elected by the
registered graduates, Secondly at least two of the Members elected by the court as their

representatives on the executive council are to be members of the court elected by registered
graduates.”’ -

Here are two points which I want to make by reading out two points in
the Statement of Objects and Reasons of the Bill of 1922: that the effort of
those who brought this Bill before the House in the first instance was to
strengthen the court and to make it an independent body. The Bill went to
the Select Committee and T find that in the Select Committee the sovereignty
of the court as laid down in the Bill was not considered  sufficient. In one
Minute of Dissent written by Dr. Sir Devaprased Sarvadhikary, I find a passage
which says: '

“The Court which is the sovereign body in the University with the Viceroy as
Chancellor ought to have much larger and more real powers.” i

. J. D. Tyson: This is a Minute of Dissent; it was a minority view.

Sardar Sant Singh: Not of minority. This was assumed. This Minute of
Dissent does not touch this point. Tt assumes that this Bill gave sovereignty
to the Court, but the Minute of Dissent says ‘‘We are not satisfied with the
powers that are given to the Court’’. They wanted much more powers. and
;he Minute of Dissent is a demand for more powers to be vested in the Court.
t says: :

“Tt occupies the position of the Senate and both the Executive Council and the Academic
goTll:zll.C doizuz’ executive work in separate spheres, ought to be subordinate and answerable
ourt.’

That is the pr—i\nciple laid down by our predecessors in this House. May [
ask the Honourable Member whether this Bill, which he and the Expert edu-
cationist attached to the Government of India have called a measure of reform,
is a measure of reform at all? Does it give more power to the Court? . Doeg it
maintain the sovereignty of the Court over the Executive Council? The reply

“to both these questions will be in the negative. What is,sought here is this:
That the executive council should be responsible to nobodv but to the Viee-
Chanceilor. ~ Well, then. what is the court there for?  Just like this Legislative
Assembly to pass Resolutions recommending to the Governor General in Council
to take this step and to take that step. I should have expected that their
reformist zeal, which they have shown, should have made the Delhi University
an autonomous body.. They should have come forward with such a proposal:
‘““Look here, the Vice-ChanceMor at present iz nominated by the Chancellor, but
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he no longer will be nominated by the Chancellor; he will in future be nominat-
ed by the Government of India.”  Are you prepared to make this change? Will
you accept the proposal that the Vice-Chancellor instead of being nominated
by the Chancellor who acts in his own discretion as the Governor General should
be nominated by the Government of India? We are prepared to accept this
because we know that this Government of India will not remain for ever and
the time will come when we will have a National Government at the Centre
and the Vice-Chancellor will then be nominated by the Government of India.
-Are you prepared to accept this?

Mr. J. D. Tyson: I would not mind. .

Sardar Sant Singh: Then I expect you to bring this amendment forward, or
‘accept the amendment when it is tabled by me that the Vice-Chancellor should

be nominated by the Government_ of India.

Then, Sir, T would not mind the Vice-Chancellor to be a whole-time paid
servant, provided he submits to some sort of regulation or the statute made
by this House or. made by the Court of the University. Btt, in this respect,
the Honourable Member has come forward for the deletion of the word ‘‘in
accordance with this Act, the Statutes and the Ordinances’’. .This will give
bim s free hand. . . :

Mr. J. D. Tyson: In what connection? '

Bardar Sant Singh: In any connection. May I ask him whether the same
provision _exists in other University Acts? If it exists, what are the special
reasons why the Viee-Chancellor of the Delhi University should not act in
-accordance with the statutes and ordinances and the Act itself as passed by the
court? How can vou call this a reform?

Then, Sir, during the course of the debate, it was alleged that the executive
council is a democratic bodv. ILet us compare it with the executive councils
‘exigting in other Universities.

-Mr. J. D. Tyson: T did not say that it was a demoecratic body. It was Mr.
Lalchand Navalrai who said it was a democratic body. )

Sardar Sant Singh: What do you say? You don't want this to be a demo-
eratic body? -

Mr. J. D. Tyson: I do not know what it means in the case of an educational
body. '

Sardar Sant Singh: You do not know, what it means? Members of the
1.C.8. do not know; thev don't care to know, and they would not like to
know if they can help it. You want bureaucratic rule. We don’t. That is
our quarrel with you. We want the University to be an autonomous body, and
is not an autonomous body a democratic body?

Mr. J. D. Tyson: Does my Honourable friend want the under-graduates to
elect the executive council? That wonld seem to be somewhat democratic.

Sardar Sant Singh: T do not want under-graduates to elect the executive -
council. The element in the executive council should consist of a majority of
elected members.—T would rather say elected independent members.

Mr. J. D. Tyson: By whom?

Sardar Sant Singh: Under the University Act, and in the same way as it is
done by other Universities in India.

You want to give power to the Vice-Chancellor to affiliate and disaffiliate
colleges. If T understand it right, and 1 hope my Honourable friend wil] correct
me if T 'am not, this power is not given to the Vice-Chancellor under any of the
University Acts. But_you want this power of disaffiliation for the Vice-Chancel-
lor of the Delhi University.

Mr. J. D. Tyson: It is not the Vice-Chancellor; it is. the executive ccunecil.

‘Sardar Sant Singh: The executive council consists of the nominees and the
persons under the thumb of the Vice-Chancellor, and the Vice-Chancellor har-
ing the power of affiliating or disaffiliating colleges by the consent of the exe-
cutive council of his own choice. What does this mean? You cannot deceive
anybody. Tt is a smoke-screen; we can look through it. The position is this:

[}
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‘Government wants the executive council according to their wishes, and then the
executive council formed according to the wishes of the Vice-Chancellor, and
the executive council and the Vice-Chauncellor having power of affiliation and dis-

.affiliation. And who are elected members ? After all, there are certain conditions
under which they are elected to the executive council. We are familiar with:
these words: ‘‘You shall do this or your college will be disaffiliated’’. Which
principal is going to resist that? The instance given by Mr. Lalchand Navalrai
of the fate of a resolution when voted in open and the fate of the same reso-

‘ lution by the same body when it was voted in a secret ballot should be an
eye-opener. How can you expect the elected Members of this House to give
their consent to a Bill which is of such a retrograde nature? ]

‘Sir, I was just trying to compare the number of Government officials,
nominees of the Changellor and members elected by the Court or the Senate
to the Executive Council of other Universities with the University of Delhi.

Name of Univeraity. Ggrm %! Nominated by the Chancellor. Elect:rdtl;lye g?ugfm
Agra . 1 6 Including 2 Representatives | 13 including Pnclgth:
of aﬁhnt?dap Colleges in | with not lessthan 3 or

Rajputena, C. I. and | 4 Graduate Members.

Ndealior. 2
Allahabad . . Njl '3 6
Annamalai . . 1 2 3
Benares. L. Nsl Nisl 15

o o o @

’

Bombay University :
Government Official . . . . .
Nominated by tha Chancellor . .
Klected . . . . . .
‘Calcutta Univcrsity :
Govornment Official .
Nominated by the Chancellor. .
Elected by the Senate or the Court.
Eleoted by Facult-es . .
Dacca University :
Government Official . . . . . . . .
Nominated by the Chancellor (including 2 teachers) . . .
Elected by the tenate (one member to b= co-opted). . .
Delhi University :
Government Officials . . . . . .
Nominated by the Chancellor (as proposed in this Bill)
Elected . . . .t . . .
Lucknow University :
Government Officials . . . . . . .
Nominated by the Chancellor . . . . . .
Elected by the Senate or the Court. . - . . .
Madras University : —
Qovernment Official . . . . . . . . .
Nominated by the Chancellor. . . . . . . -
Eilected by the Senate or the Court (six by the Academioc Council including
three teachers).
Nagpur University :
Government Official . . . . - . .
Nominated by the Chancellor . . . . .
- Elected by the {enate or the Court. . . ' .
The Punjab University : -
Government Official . . . . . . . . .
Nominated by the Chancellor . . . . S . .. Ni
Elecoted by the Faculties and not the Senate . . . . . . 15
These are the Councils of the other universities. If you wish to take the

Delhi University as a model, you are setting up a very bad model before India.
The other gniversi,ties will certainly express themselves against such a model. .
What a curious model ! The world is progressing, but the capital town of India,
Del.-hl, wanting an university that will be going backward! By this model you -
are giving executive power in the hands of their own nominees who will be.

always under their thumb, it is really a cheek to call this a reformed University.
. . \
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Nawabzada Muhammad Liaquat Ali Khan: Just as the Government is &
reformed Government! ‘ ’ .

Sardar Sant Simgh: Yes, just as the present Government is a reformed
Government!  Sir, this measure is a retrograde measure. It has been brought -
into this House without proper consideration being paid to it, without a study
being made of the previous history of this measure, and without a thought what
-effect it will have on, and how it will be met by, the Opposition here. I know
the persons belonging to the Education Department. I am very sorry that Dr. |
Sir Zia Uddin Ahmad is not here. The educationists in India believe more 1n
theory than ip the practical side of life. They are more carried away by theore-
tical considerations than by practical considerations of what real life is, That- .
-is why I left the Education Department and came over to law, because we live
only in theory, in our imagination, that this will be good. But when an edu-
cationist, like the Expert Adviser with the Government of India, comes in touch
with the politicians, he has forgotten his theories and he has fallen an easy
vietim, credulous as every educationist is, to the charms of the politician. I
am sorry that he stood up and praised this measure and called it a reform. 1
have great respect for the educationist, and I would still ask him—because if
the politician’s conscience is dulled, the educationist’s conscience remains
bright, he still looks to the higher and nobler sides of life—to reconsider this
question and not to fall an easy prey to a politician. This Bill is not an educa-
tional reform: This Bill is no real reform at all: it is a retrograde measure.
It will do more harm to the subject to which you are probably more attached
than to the politics of this country. Leave poalitics alone for the politicians
of ‘the day, but if you have a real interest in the edugation of this country, then
please come out with a measure which is a rea] measure of reform and not this
retrograde measure.

.Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, T had
a great mind to speak before some of us, who know better, spoke on the subject,
particularly, Dr. Sir Zia Uddin Ahmad, who has very great experience in these
University matters. But he has already spoken and I shall have no opportunity
of hearing hira speak in answer to any of my queries. As to the whole diseus-
sion itself, I find there is nothing said in favour of circulation. One may oppose
the Bill, and it is being generally npposed, because the entire Delhi University
scheme ic not a good scheme. There are so many defects in it and my friend,
Dr. Sir Zia Uddin Abhmad, who is not here, pointed out several defects in the
scheme of the University itself. They are not particularly relevant to the
amending Bill before us. If the DNelhi . University is bad, then it may be that
we throw out this Bill and have a Commission or something like that to enquire
and report. But when this particular measure is to be considered, we should
narrow ourselves down to the particular points raised. I find in the discussion
-that there are five points that have been raised. Five changes have been sought
to be introduced in this Bill. The first is the three-year degree course: the
second is giving of the power of recognition and withdrawal of recognition of
colleges to the Executive Council: the third is two women to be nominated
and two professors to be elected to the Executive Council: the fourth is the
new selection Committee to appoint.and recognise teachers of the University:
the fifth is the Vice-Chancellor to be nominated, if necessary, bv the Chancellor,
and made a whole-time man and paid for the purpose. .

Let us deal with these points one by one. First, the three-year course.
Nohadv has spoken against the merits of the measure as such. There may he
difficulties, adjustments may have to be made and money may have o be
spent, hut these are questions not exactly germane here. In my opinon a univer-
sity ir an autonomous and statutory bodv. Those that are in charge of it have
settled upon some plan of expanding the degree course to three-years and addiug
one yvear v secondary education. For this purpose they simply want some
consequential amendments in the Act. Here no power ig taken away if there

was any power. It appears to me like that. It is a simple question

.whether we shall give them the facility for a measure they are going
to adopt.” T understand they have already adopted the measure. Bovs in Figh

3pu,
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schools are already preparing for the 11th class; and these little consequential
neasures are necessary. 1f we were to oppose the entire scheme of the Delhi
university, that is a different question; but I think that is not exactly relevant
here. Here the scope is very narrow. Ag to the merits, whether one year will
3o to the secondary education, whether the intermediate examination will
remain there or not, whether the degree course will be three years—they have
been discussed ably by some of our triends who know the subject well. If the
Delhi University 1s going to promulgate this measure of three-years’ degree
course, 8 for money and the adjustment, they will either gradually advance b,
experience or, may be, they have already provided for such contingencies, thoug
they have not said so. It may again be an experiment. But it is a very good”
‘meesure and in a model university like Delhi, let it at least be experimented-
upou; that may be their idea. 8o much for the first point. i
The second point is to give the power of recognition and withdrawal of recog-
nition to the Executive Council. This is said to be a retrograde measure. . I’
do not think the provision was not there already. If it is retrograde it was
there already. The framers of that Act and the 'people who passed the Act.in.
1922 roay be to blame. That is how it appears to me. Who are we.on this:
aceasion to get into all those big subjects? Here the provision in the Act itgelf
" is this-—gection 28: e
“Subject to the provisions of the Act, the statutes may provide for all or any of the
following matters, namely : L CoL
(g) the recognition and management of colleges and halls not maintained by the university
and the withdrawal of such recognition.” ) Coa
Thus it has been provided for that the court, in its statutes, will definitely
direct. The making of the statutes is the work of the court. The court is.
the suthority, There is no doubt. But in 1936 by some wrong reading of”
the law, as it appears, this provision was interpreted to mean that on. every
occasion a college will have to be recognised or some recognition will have to
be withdrawn—on every such occasion the court will be required to pass a
statute and at once go to execute it, just as if it were when the Finance Bill
passes the salt duty here, all of us would proceed for the collection of salt
duty at once. Nowhere perhaps, in no university such executive functions
are 'eft to any other body except the executive body. No power has been taken
away. The court will legislate: even in the new amendment the conditions
will be laid down strictly and in detail by the court and then the function of.
the e¢xecutive body is to execute. I do not know how it becomeg more retro-
grade than what is provided already in the Act tself . . . .
Nawabzada Muhammad Liaquat Ali Xhan: Because you have neither read-
the Act nor the amending Bill nor the statutes of the University.
Pandit Nilakantha Das: I have studied in my humble way. But I am vorry-
I have never been recently either a member of the court—I was long long ago—
nor have T heen a candidate for any executive committee or vice-chancellorship-
or snything—1 am very sorry . . . . . T
Nawabzada Muhammad Liaquat Al Khan: Therefore, you should have
studied all these. S

Pandit Nilakantha Das: But whatever I have studied I place before you fer-
consideration. It appears to me like that. Tt is a very simple question; and.
even then in considering this subject you can say that on every occasion the
court will 2o and do it. Section 22 (i) says:

“The Executive Council shall exercise, all ‘'other powers of the University not otherwise
provided for by this Act or the statutes.” . .

" Under this sub-section whatever is provided for by the court, the executive
couneil will have: to execute. : :

The third point is, two women to be nominated and two professors clected
on the Executive Council. There may be very serious objection for nomination
of hyo women; but it is quite open to us to provide for some machinery.for
election: it is not very difficult, for “nomination is not a very good thing
apparently to many in these days. It should be avoided, if possible. As to
two professors. perhaps there will be no objection from any side. Ther will'
be elected by the professors of the university, and my friend, Dr. Sir Zia Uddin

*
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[Pandit Nilkantha Das.] -
Ahmad, who was talking of experts knows that in the central university of
Delhi there are already men of the type of Dr. Sir Santi Swarup Bhatnagar.
-Such people should be allowed to be elected into the Executive Counecil and
I think some machinery should be devised for the two women to be elected s
well.

I may say in this connection that already there are all the principals of
all the colleges in the Executive Council: They are there ex-officio. In my
opinion, if possible, even in this Bill, out of si¥, some two or three may be
elected fromn among them and as to the rest the vacancies may be filled np by
-eminect educationists or even experts by other means of representation.

As to the fourth point, I agree with my Honourable friend, Dr.. Sir Zia
Uddin Ahmad, that the Selection Committee should include experts, but it
canvot be an expert committee out and out. There are already one official,
one elected by the Academic Council, and the nomiriee of the Governor
‘General. But there should be a provision whereby these three or four persons
may be permitted to co-opt one more expert on each occasion.for the purpose of
the subject under consideration.  Supposing they are going to appoint a geologist
and if they have no geologist among themselves, they should be empowered to
-eo-cpt oue expert who will be suitable for. the particular purpose.

Thea the fifth point is regarding Vice.Chancellor to be nominated, if neces-
sary, by the Chancellor and made wholetime and paid for the purpose. 1If the
Vice.Chancello- becomes whole-time, he should be paid. 'This practically goes
withcut saying. But this provision appears to be an alternative provision, for
“the old provision is there. Here a proviso is sought to be added:

“Provided that, if the Chancellor is of opinion, and so inforins the Executive Council,
that a Vice-Chancellor should be appointed on the condition that he gives his whole time
to the work of the University, the appointment shall be made by the Chancellor after such
consultation with the Executive  Council as he thinks fit, and in that case the Vice-

Chancellor shall hold office for such period as the Chancellor may fix, and shall be paid’
such salary as the Chancellor may determine.”

Dr. P. N. Banerjea: Excellent!

Pandit Nilakantha Das: I cannot call this or that excellent, but it is practi-
cally the same as already provided in the Act. If you overhaul the entire Act
and reform: the University that is a different matter altogether. I am not
discusing that. TLook at the existing provision: ‘

“The Vice-Chancellor shall he appointed by the Chancellor after consideratiom of the
recommendations of the Executive Council and shall hold office for such térm and subject
ta such conditions as may be prescribed by the Btatutes.”

Dr. P. N. Banerjea: The two are the same?

Pandit Nilakantha Dag: If necessary, this alternative provision will
be effective. May be, some necessity has perhaps arisen, Govern-
ment is perhaps providing money and they are going to' reorganise
the whole thing, to develop the university so that a new Act,
an amending Act, an .overhauling Act may be possible very soon. It is
for a certain purpose that the altermmative is being provided. In the old Act
there is the recommendation of the Executive Council for the appointment of
the Vice-Chancellor. No Court comes here, no Legislature of the university.
‘The Exccutive Council shall recommend. I am very sorry and grieved to toll
the House that in the Delhi University—Delhi is a very small place, it cannot
compared with Calcutta or Madras or any other like place,—for Vice-Chancellor-
ship, for anything, even for a teacher to be recognised as a university teacher,
there is interested canvassing. Such canvassing in these matters, my friends
will agree with me, ‘must be condemned. It should be discouraged. Again,
sometimes it so happens that for recommending a man for Vice-Chancellorship
the Executive Council sits and adjourns itself sine die. Sometimes such an
sdjournmenc is carried as to make it quite inconvenient for the Viece-Chancellor
to be recormmended for selection. Probably it is to avoid that that the Bill
provides that the Executive Council will be consulted. but the manner of
consultation may not exactly be a vote in the house, for in that case the whole
thing may be postponed or otherwise frustrated. So, in a small place like.
Delhi, only perhaps to avoid the disadvantages of bad canvassing, this has been

-
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ided. I do not exactly know, but it appears that it has been provided for
fl;;;(:l?:ularlpurpose,—'f ityis considered necessary for a certain purpose; other-
wise the old provision is there. For the present, however, the questlon does
not arise, as Sir Maurice Gwyer is there, and so long as he is there as Vice-
Chaucellor this provision will not apply at all, I undgrstand. . .

So, thes: are the only grounds which are .the .bams. of certain very ordinary
amendments with limited scope and application in this amending Bill. T am
quite at one with those that think on the lines of Dr. Sir Zia Uddin Ahmad
that thers are many defects in the Delhi University organisation which require
reform and modification; but that bigger issue is not involved here. The Delhi
University is not an ideal thing, nor is it going to be 'quite an ideal thing on
account of this Bill. Nobody perhaps says that. So, within these narrow
limits a basig for this amending Bill can be well Iooked at in this manner.

‘Maulana Zafar Ali Khan: In criticising this Bill, speaker after speaker oun
this side oi the House has proved to the hilt that democratic control over the-
affairs of the University is conspicuous by its absence and that those responsible
-for its absence are the very gentlemen who are never weary of assuring us
that they are out to kill Hitlerism, liquidate all the principles that have been
propounded by Adolf Hitler and support everything that is democratic. I am
afraid Hitlerism is advancing by the backdoor and coming to the University.
There was very little left for me to add to the discussion in this House after
the brilliant speeches made by Nawabzada Liaquat Ali Khan, Dr. Sir Zia Uddin
Ahmad, (our Honourable and Gallant friend, because he is a Lt. Colonel n.w)
Sardar Sant Singh and Dr. Banerjea—the last but not the least. There is
one point which is left for me and that is to tell this House that this Bill is
a very clever move to lay the foundation for turning the other universities into
what you call the model university of Delhi and depriving us of what little
liberty is left to us in the other universities. Beware of it. You say, and
Mr. Amery was telling us only yesterday in the House of Commons, that the
deadlock in thbis country is to be removed by ourselves, by formulating some
principle acceptable to the peoples of India. They have always told us that
after this war is over, the right of framing our own constitution will be »on-
ceded to us. We are not going to judge them by their words which relate to
the future but by their present - actions. Let alone constitution making. In
this small matter of the universities, you deprive us of what little liberty has
been left to ua in the other universities. There are rules, regulations and
statutes and they act according to them. In this reformed university, as you
call it, in this model university as you call it, there are no rules, no regulations,
no statutes and no supreme governing body like the Court but only the Vice-
Chancellor who is all in all and who is Hitler personified. In other universities

the period for which a Vice-Chancellor is appointed is two vears and sometimes
three years.

In their case Vice-Chancellors who are paid, -the salary is Rs. 2,000 plus
Tts. 200 on account of house rent. They are appointed for a fixed period but
here in this case the Vice-Chaneellor is appointed for an indefirite period and, to
use the words used by my Honourable friend, Dr. Sir Zia Uddin Ahmad, he can
only be removed by an act of God. Both the affiliation and the disaffiliation
of colleges and what little rights and privileges are enjoyed by the universities
are taken away from us altogether. These universities would like to guard
their rights very jealously, because a right which is not jealously guarded is
trampled under foot and as I have already pointed out this model university of
Delhi is a very clever and cunning move cn the part of imperialism to deprive
the other universities of what rights and privileges they enjoy. Model univer.
sity inderd! Model of what? Model of everything that is retrograde, mode.
of everything that is backward, of everything that is autocratic and imperialistic
We are determined to do away with imperialism and tc do away with everything
that savours of .absolutism. After the war ig over, you will have to figh'
another war in India, with the intelligentsia of this country and then, inin¢
you., we will lay it down as a fixed pfinciple that the medium of instructios
is not going to be English but it is going to be Hindustani and every speske
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on those berches, like my Honourable friend, Mr. Tyson, Sir Begmal@ Maxweil,
and Sir Jeremy Raisman will have to learn Hindustani and they will have to
talk in Hindustani in this House. A very modest demand .was made in this
"House that such a controversial measure like this should be circulated for the
purpose of eliciting opinion thereon but you give it a wide berth. This 1is
another clever move, because you know that the opinions of the Allahabad,
Punjab and other Universities will be more liberal and they would not favour
your sutocratic decrees which you want to ram down their unwilling throats.
Finally, as my Honourable friend, Sir Jogendra Singh, who appreciates good
poetry is here, I will recite a couplet: '
’ “Ya rub wuh na samjhay hain na samjhen gay meri bdat
. Day aur dil un ko jo na day mujh ko zaban aur.”
With these words, I support the motion for circulation.

- Mr.. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muham- "
madan -Rural): Sir, I do not call myself an expert in education, &lthough I
have:been a member of the Court of the Delhi University, I am a member of
the Court of the Aligarh University and I have also been a member of an
Arabic University in Lucknow. 8till I would call myself a lay mnan w:d nos
an..expert. We are all practically old men and we find that many of us have
been: connected with eduecationsl institutions in our respective places. We
have heard two experts, one is the Vice-Chancelior of a University snd the
other.is. the Commiseioner of Education, besides others who have been
gconnected with some educational ‘institutions. 1 would say that the criticism
which we have heard today from our learned friend, Dr. Sir Zia Uddin Ahmad,
is far more instruciive than the one heard from the Commissioner of Educa-
tion. - Sir Zia Uddin has had experience as a student, as a professor rot ouly
in India but also in English universities. He has been appointed member of
many Government of India commissions and committees and he knows 1ore and
his opinions and eriticisms are in our eyes more valuable than the opinions
.and criticisms of others whether they be on the Government Benches or in
other parts of the House. So, we have to balance between the two opinions
and so far as the non-official members are concerned, the balance of cpinion
is in favour of Dr. Sir Zia Uddin Ahmad. There has been detailed criticism of
every aspect of this Bill. To me it appears that this is not a pattern for
Indian education but it is a political Bill that has been brought Lefore this
House, when the House is depleted absolutely of all those who could give
-expert and independent opinion on this Bill.

8ir, the clause which ‘concerns the three years course is a »ort of a cloak
to pass such a long Bill; in fact, as was pointed out by our Deputy Leader,
that could have been put in one elause and in one small sentence. What we
find here is that under the cloak of that clause this omnibus Bill is going to
be. passed which 15 going to throttle the present educational .system of India-
which has been established ‘for ages in this country. It is not only this bus
it is.said that the Delhi Uriversity will be a model for the whole of Indis.
Thig,.I .submit, is awfuliy ominous for us and we should take wreat care in
passing. this Bill. This pattern will not only kill the University education, will
nof on.ly kill the colleges under the University but it will revolutionise the
-educational system of India. From the system of election, a system  which
Great Britain has taught Indians, we are now coming to that of aelection and
nomination, & step which from any civilised point of view cannot in any way
be justified in-this House. To ask the Members of this House who have been
elected. by the country to consider a svstem which is absolutely retrograde is
@ thing - which will not be acceptable to this House. , o
Now, what is this pattern? The pattern is that there is one man and i
‘will be one man’s show. That one man can recognise s teacher or he 112y .No%-
recognise a teacher. It is just like the principle of recognition about the-
medical licentiates. - So, this recognition of teachers will lead to that. step -
which ‘was taken in the case of medical licentiatés. In the same manner the::
University professors and Univerdity teachers will be either recognised or mo$
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vecagnised. We do not want that our countrymen should be brought to thas
position to which :he medical licentiates of India have been brought under the
Medical Councils Act. The grant-in-aid so far used to be given anly on the
merits of the colleges and the other educational institutions. If the colleges
were considered to be good colleges, they were given a grant-in-aid, but under
this pattern of the Delhi University the grant-in-aid will depend only on the
whim of one man. He can dismiss, disaftiliate, discharge, fine or do what-
ever he likes. And so this whim of one man is not to be tolerated by elected
Members in this House in any way. It has been shown by our friend, Dr. Sir
Zia Uddin Ahmad, that this Bill may be called by the Government as a Bill
to reform the educational system of India but it will create a battle-field
between teachers and professors, between teachers and the Executive Council,
between teachers and the students and, therefore, it cannot be called s good
policy for this country to follow at this moment. It is also said why the
Chancellors and Courts of other Universities were not consulted when - this
Delhi University Biil was being framed. It is a very forceful -objection.
Why on such an important occasion when this Bill is to be placed under
cirecumstances which are very very unfavourable to this House and when i
iz asked to go to the Select Committee, the opinions of other Universities
were not taken. On smail matters, you circulate the Bill. Se, why not publie
opinion is sought on this Bill when the whole educational system practically -
under the cloak of « small clause is being framed and this House is being
asked to approve of it? To say that you will have a paid Vice-Chancellor. in
this university and tc make it a rule, is something very repugnant inusmuch
as we know what a paid servant is. Who can in this House deny that a-
paid servant is absclutely different from an unpaid servant. He wiil t-e tbso-
lutely under the thumb of one man whoever he may be. Today wa may have
His Excellency the Viceroy: tomorrow we will have someone else. Thess
things are to be counsidered by this House, especially by this side of the House,
which are very repugnant to the present democratic ideas which are }revail-
ing in this country. The most important consideration, to iy iaind, sbout
this Rill is that it is creating a servile mentality not only in the 11inds of the
servants of the University hut also in the minds of the students of the Univer-
gity. We are not here today to accept a Bill which may create a servile
mentality in the heads of our future generations. We do not want that cur
children should learn that servile mentality in a University where they find
there is no independence of any sort, and where everything under the cloak
of a small clause is going to be pushed through. Everything will be done bLy
selection and nomination and they will all be under the thumb of one man.
This is undoubtedly creating a sort of servile mentality in the student com-
munity and we cannor spoil the future generations of India by such thoughts.
We consider that it is criminal for us to allow such things to go down te
posterity. This pattern of University will produce bodies who will be nothing
short of slaves in thiz country. B
We know that .our Universities were following the English system. As,
for instance for the Aligarh University, the late Sir Syed used to say thas
he would like to have the Aligarh University like the Universities of Oxford
and Cambridge. But will this Delhi University under the present Bill be a
replica of the London or Oxford or Cambridge University? Are the rules and
regulations of those Universities similar to what we are going to bave in this
University? Therefore, I say that we Indias have that ideal in our heads
and, therefore, we want to establish our Universities on the model of Oxford
snd Cambridge Universitier. But the Delhi University will spoil not only the
mentality of the stvdents and that of the teachers and professors but it will
also spoil the character of the students, I know that there has been monkey-
ing, as it was said. monkeying in our economics;. monkeying in our mronev
.system; monkeying in this and that, but now we find that -our.  educational
system is also being monkeyed and we cannot look at it with complacency.
It is a very serious matter and I appeal even to the nominated Members of -
this House to re-consider whit will be the poaitian of their children -snd of -
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‘the ‘children of those who are employed in the Government of India. They
ought to reconsider their position because they have to educate their children
in the Delhi University while in the service of the Government of India. They
ought to look at it, and every Member of this House whether Indian or Euro-
pean, if he wants to have hi¢ children educated in the Delhi University be
" should consider this Bill very very seriously and Jet it not be passed like an.
ordinary matter simply because he is a servant or a nominated Member. Sir,
education is the life and soul of every country and of every nation. I we
have to receive the education as it is proposed to be in the Delhi University.
which has got to be a patron university, I submit, Sir, that we have got
very grave doubts as to whether it will serve any useful purpose. 1t inay ke
said that our suspicions and susceptibilities are not correct. But here this
Bill which is going to the Select Committee, we feel it our duty to explain
to the House its provisions and show how our suspicions have been arcused
by the evils that are lurking in this Bill. It is on this account that I wanted
to draw the attention of every one in this House because when we have to
consider a Bill which is going to the Select Committee we have got to coasider
the opinions which we express on the floor of this House:

Mr. J. D. Tyson: Sir, the criticism of the Bill before the House bhas tended
to. concentrate on one or two features and I propose to address myself to those
in my reply.

. “Sir, on the main feature of the Bill, that is the three years degree course,
opinion, I notice, was divided, but I welcome the statement of the Deputy
Leader of the Muslimm League Party that he thought that it was worth a
trial and I welcome the valuable and a very helpful support which kas been
received on that point from my Honourable and Gallant friend, Dr. Sir Zia
Uddin Ahmad. He, if I may say so, made an exceedingly valuable contribu-
tion to the debate. Others have also supported the three years degree course.
My Honourable friend, the Educational Adviser, whose maiden speech will,’
I am sure, have inad» the House wish to listen to more from him, has dealt
with the educational aspect of that reform and I do not propose to take up
the time of the House by further 'discussion of a matter which, as iy Honosur-
able friend, Nawabzada Liaquat Ali Khan, has said, was accepted by the Court,
except just to refer to two practical matters raised by Dr. Sir Zia Uddin
Ahmad this morning, about arranging for reciprocity between the Delhi Uni-
versity, working under the three years degree system, and other Ulniversitizs.
The position there is that Delhi for its part is arranging to take in students
‘transferring from other Universities and it will—when it has set its ¢wn house
in order—take up with other universities arrangements by which students
from this university will be taken by them. The question of reciprocity is-a
very important one, quite obviously. Another matter that is under considera-
tion  and some progress, I believe, has been made with it is the matter of
recognition of the Delhi intermediate examination in other places. But there
again-the question can be taken up effectively with other universities only
when the scheme is working here. -

Coming next to another target of criticism, I will deal first with the pro-
posals of the Bill affeeting the Vice-Chancellorship. I gather that with
perhaps about three exceptions there is no objection in ‘the House in principle
to the proposal to make provision to have a whole-time and, therefore, a paid
Vice-Chancellor. I think I mentioned yesterday, but in case I did not, T
will say now that I find that eight out of the other 14 universitizs in India
have such a provision. I do not say that they all pay their Vice-Chancellors
st the present moment, but they have such a provision. Criticism has tended
to focus on the provisions regarding the appointment. We have propored
selection by the Charcellor after such consultation with the executive council
as he thinks fit. We deliberately chose that wording to show that we intended
8 different procedure or intended to allow of a different procedure from the
proeedure applying at present to the choice of an un-paid Vice-Chancellor.
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Qur ides was that the Chancellor should have u freer hand than by convention
he bas under the existing system under which he accepts,—at any rate,
hitherto he has accepted,—the recommendation of the executive councii. We
wish, for exampie, that if he ‘thought fit, he could perhaps initiate setting in
imotion the machinery necessary in order to obtain the best possible man
available in India. As to deciding whether a paid Vice-Chancellor was neces-
sary or not, we deliberately chose again the Chancellor as an arbiter. As I
said yesterday on thir matter of selection, we might have followed the
Caleutta Act—as a matter of fact we did not follow the Calcutta Act—but we
anight have followed it and said that **Government’ would decide- or “‘Govern-
ment’’ would choose. We followed, instead, our own Act and those uf the
Punjab aund Bomony. Now, Sir, there is, in this case, a distinction with a
difference. 1 wonder if Honourable Members realise the extent to whizh the
existing Leihi Act entrusts just such powers Jt arbiter or umpire to the Chan-
cellor. Under the existing Act the Chancellor has certain very definite powers.
1 do not say that she following list is exhaustive but I find that under section
9 of the existing Act the Chancellor can have an inspection wade, by any
agency he chooses, of the University, its buildings, laboratories, equipment, and
-of any institutions associated with the University, and also of the examinations,
teaching and other work conducted or done by the University und have any
watter connected with the University inquired into, nay express his views
to the university on the results of such inspection or inquiry, and is entitled to
have a report on the action taken. Under section 10 he appoints the Pro-
Chancellor. Under section 13 he may similarly appoint a Rector. Now, there
is nothing in the Act to show what the Rector should do. I believe the posi-
tion is that if Dy any chance a Viee-Chancellor died in office we would
probably have to ask the Chaucellor to appoint a Rector until unother Vice-
Chancellor was appointed, and 1 think the Rector would have to perform all
the duties of the Viee-Chancellor. In the Aet no specific powers Lave becn
given to the Rector. On reflection, 1 think my examnple is badly chosen.
There might be a deadlock if a Vice-Chancellor died in office, as the. Rector
can be given powers by the Chancellor, but only in consultation vith the
Vice-Chancellor. DPerbhaps it would be ditheult, therefore, if Vice-Chanesllor
«died in office. The fact remains, however, that the Chancellor may appoint a
Rector.  There is nothing in the Act to show what the Rector can Jo, I think.
The Chancellor wmuss consult the Viece-Chancellor about the Rector’'s powers
.and duties, when appointed. Then again, under section 18, he appoints persons
to the Court. In actual practice he is appointing 13, but I think the number
is unlimited. ' Under section 45, he appoints the umpire of a Tribuna! of
Arbitration. Under. statute 17, he nakes appointinents and accords recogni-
tion in cases of dispute between the Committee of Selection and the Executive
Council. Under statute 17-A, be is the final appellate authority tor a teacher
#rom whom recognition has been withdrawn. I submit that the Act already
recognises, in the Chancellor, u guide, philosopher and friend for the.Univer-
Sity quite apart from his position as the Governor General.

" Dr. P. N, Banerjea: Therefore you want to vest hjm with larger powers?
ds that the argument?

Mr. J. D. Tyson: Yes, for the reason that I gave yesterday, that we insist
from the Central Government side in seeing a certain educational experiment,
generally acceptable to the University, put through and because the Central
‘Government is putting up a very large part of the money, not only for the
Umvermty,. not only for the Colleges, but for the schools necessary to carry
that experiment out. S -

Dr_. P. N. Bl_merju: Is it not a fact that the Universities of Oxford and
-Csm!:ﬁdge are given very large financial assistance by the State and is there
any interference in the constitution of that body in the election of the Chan-
cellor or the Vice-Chancellor?

Mr. J. D. Tyson: I am not aware at the present moment whether they
receive any assistance from the Government of the United Kingdom. . But this
T cap assert withont fenr of contradiction that when the Government of the

]
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United Kingdom agreed to give grants to these two universities aiter. the last
war they did so on certain very definite terms which the Universities had teo
accept. The oniy one that springs to my mind, there were many others . . . .
Dr. P. N. Banerjea: Any intérference with the constitution of the budy?
Mr. J. D. Tyson: With the colleges, even more perhaps than the University.
The Government certainly said that.in future no head of a college should be
allowed to continue in office beyond a certain age. There had hitherto been
no such rule at Oxford or Gambridge and the heads of colleges stayed on indefi-
pitely till they becam: like mummies. For all new incumbents it was certain-
iy laid down (and the colleges had to accept it) that there should be an :pper
age limit.

Nawabzada Muhammad Liagunat Ali Khan: Here you want to provide for
mummies.

An Honourable Member: Is this progress?

. Mr. J. D. Tyson: It is definitely progress. We have not excluded consulta-

tion with the University in this matter. I think—it is a legal point—that
there would have to be consultation, but we leave it t6 the Chancellor in this
case to decide what manner of consultation there shall be.

On another point, affecting the Vice-Chancelior, exception has been taken to
the Chancellor being given power to fix the term of office and the pay of a
whole-time Vice-Chancellor. I admit, and I give this to my Honourable
friends opposite, I admit the wording is.very wide. The present term of an
unpaid Vice-Chancellor is two years. I do definitely feel that if we want to
get the best man, supposing there is to be u paid Vice-Chancellor of the
University, and we want to get the services of the best available man, we
would probably have to offer longer than a two years tenure. As a matter of
fact. I think I am correct in saying that even at present no Vice-Chaneellor
has served less than four years. 1 had myself envisaged, when 1 saw this
Bill at an earlier stage, that a term of three or four years was necessary. 1

/ certainly would not'object, in the Select Committee,—indeed I go iurther and
say that I think it would be very preper in the Select Commiittec to put a
ceiling on the pay and to put & limit to the term. 1 would only say this,—
that there is no idea in any case that the Vice-Chancellor should be put in
and told that his pav will depend upon how he performs his duties, and his
tenure likewise. One Honourable Member seems to think that would be
possible under the Bili. I do not think it would be possible; nor would you
get the kind of man you want on such terms. I have taken note, however, of
the criticisms. I feel there is much weight in them. T would certainly be
prepared to consider, as I say, putting a ceiling on the pay in the Act itself.
It could anyhow he done in the statute: but 1 would be prepared, as we are
amending the Aect, to consider that in the Select Committee and to consider
limiting the term. i '

Exception again has been taken (and this, I confess, I am surprised to find
coniing from quite a number of Members) exception has been taken to our pro-
posal about the Vice-Chancellor’s powers of discipline. We are not proposing
to give the Vice-Chancellor any powers of discipline, as I understand it, that
he does not already enjoy under the Act. We merely want to eliminate froni our
Act words which do not make any sense. The present position, in section 12(5),
is that it is the Vice-Chancellor ‘“who shall be responsible for the discipline of
the Univarsity in accordance with this Act, statutes and ordinances’’.

Dr. P. N. Banerjea: These words you want to femove.

Mr. 3. D. Tyson: I do not know whether my Honourable friend is making
the speech or myself. We propose to take out the words ‘‘in accordance with
the Act, statutes, and ordinances’’. P}

Dr. P. N. Banerjea: You justify that.

Mr. J. D. Tyson: I am certainly going to justify that.
that the Vice-Chancellor can act contrary 2
The fact is that looking through the Acts,

That does not mean
to the Act in matters of discipline.
statutes and ordinances. I have been

(3
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unable to discover almost anything laid down about the discipline of the students.
I: is not there, that is the whole truth. As these words stand, it might be argued,
ir. faet it was even suggested in one case if my memory is correet, that the Vice-
Chancellor could not rusticate an undergraduate for a serious misdemeanour
because there is nothing in the Act, statutes or ordinances which permits him,
say, for drunkenness or for absence, to rusticate an undergraduate. Sir, it is
impossible for a University to catalogue all the possible misdemeanours of under-
graduates, nor would it be a very edifying list, 1 venture to say, i they -cula
do so. They could at most make general rules. Take the case of a school; a
master in & school cannot expel a boy if the rules of the school are that expulsion
shall only be done by the headmaster or by the governing body of the school.

[At this stage, Mr. President (The Honourable ‘Sir Abdur Rahim) resumed
the Chair.]

Tbet is exactly the case here. The Vice-Chancellor :s st present <addled
with a meaningless phrase ‘‘shall be responsible for the discipline of the Univer-
sity in accordance with the Act, Statute and Ordinances’’. The Act, Btatutes
and Ordinances give him no help whatsoever. We propose to eliminate these
words. If the Acts, Statutes or Ordinances say that he shall not interfere in
this kind of case or that kind, or that he shall not inflict such and such »
punishment, he will be bound by it, but not because of these words appearing
in section 12 but because he is always bound by the Act, Statutes and Ordinances
whether the words appear in the Act or not. I submit there is absoluteiy
nothing in that point about altering section 12. I suggest that is only what
somebody referred to as drawing a red herring round and round the House.

One other point about the Vice-Chancellorship: I should like to reassurz
my Honourable friend, Maulvi Muhammad Ahdul Ghani, whe seems to apprehend
*hat we have a paid Vice-Chancellor. if I may say so, up our sleeve. 1 would
.ike tc assure him that we have absolutely nobody in mind. If the Bill goes

ip through, of course, it would be for the Chancellor to decide whether

a paid Vice-Chancellor is necessary, and,-if so, how he is to be gnt,
but 1 should think the obvious ccurse would be advertisement.

Having dealt with the Vice-Chancellor, I come now, Sir, to the position »f
the Executive Council. This, I would like to remind the House, is, by section 21
“‘the Executive Body of the University’’, and that has a considerable bearing.
as my Honourable friend, Mr. Nilakantha Das, has pointed out, on certain
proposale that we have made affecting the Executive Council w«nd the Court,
Now. Sir, what is the present composition of this Executive Council and what
would it look like if this Bill goes through? 1In the present composition, there
are two ¢z-officio University members—the Vice-Chancellor and the Registrar—
there are two Government officials who are ex-officio—the Educational Adviser
and the Superintendent of Education Delhi (I um dealing first with all the
people ‘o whom the stigma of officialdom or anything like that seems to h=
attached), and there are two Chancellor's nominees. (Incidentally, I would
only say that those connected with the University will appreciate the extent to
which the two present nominees are amenable to either the Viee-Chancellor. or
the Government’s Whip). . However, that makes 6. Now, Sir, let us comé to
another group who are not elected but are also not nominated and who are
certainly not under the influence of Government. There are at present six

*Principals of Colleges. I eannot say, really T do not know, how they hav;-
become Principals of Colleges. Probably by selection by the College Governing
Bodies, but these Governing Bodies hyve nothing to do with Government. Then
there is the third group—the elected group—starting with the three Deans of
Facuitiee Tt is quite true that as the Deans of Facultics sit on the Executive
Council as Deans of Faculties. you might call them er-offizio, but how do they
‘become the Deans of Faculties? Not by Government nomination but by election
by the Faculties. TLet us now look a little further on. There are five membere
elected by the Court—the Court that we were told was a democratic hodx. Ther.
are two more elected by the Academic Council. So, Sir, out of the prese-.tn‘t-

strength cof the Executive Council, the Vice-Chancellor and th ist
University Officials ' © Reglatrar arc

c 2
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Mr. Amarendra Nath Chattopadhyaya: Will the Honourable Member give:
us composition of the Court? ' .
Mr. J. D. Tyson: I can, if they wish to bave it. The Court is & body of 187
eople. . -
P plr President (The Honourable Sir Abdur Rahim): The Honourable Member
need not read out all the names. - ' _
. Mr. J. D. Tyson: I thank you, Bir, but 1 think I can shortem it: There
are the following ez-officio members: :
The Chancellor.
The Pro-Chancellor.
The Vice-Chancellor.
Treasurer.
Begistrar. .
Seven Principals of Colleges.
One Professor.—(At the time there was only one proiessor).
Nine Readers. .
Ten ex-officio members who include the Chief Commissioner of Delhi, the
D. G., 1. M. S., the Educational Adviser, and also the Chairman of the Punjab
_Chamber of Commerce. Chairman of the Delhi Municipality and the Delhi Dis-
iriet. Board, ' ;
rather, if I may say so, a miscellaneous group.
Then there is provision for life Members. but there do not sesm 10 ve uny.
Twenty-five Graduates of the University, persons elected by the registered
Graduates of the University.
Ten persons elected by the teachers. E
Eight persons elected by Association, or other bodies approved by the Chan-
cellor on the recommendation of the Court.
Six persons elected by the elected Members of the Council of State and the
Legislative Assembly from among their members.
Fifteen persons appointed by the Chancellor and representatives of the Gov-
erning Bodies of the Colleges elected or nominated by those Bodies.. It comes
to about 137 all told. '

Dr. P. N. Banerjea: This is a more democratic hodv than the Executive
Couneil.

Mr, J. D. Tyson: I was just analysing the figures of the Executive Couneil
In the present Executive Council, there are 10 elected members, and there are
seven Principals, and there are apparently, seven persons whe are ex-officio or.
Government officials—and that was what I meant when T said that the Govern-
ment officials or nominated members were in a small minority. It is true that
some Universities have no nominated members at all on their Executive Council,
but I find that no less than eight Universities have, and I also find that if we
add these two more Chancellor’s nomimees that this Bill proposes, the Executive
Council of Delhi will have 15 per cent. nominated members. That is the same as
three have out of those eight Universities that have nominated members—15 per
cent., and the other five have more than 15 per cent. So that what we are
attempting to do is not going bevond what has heen done in nther Universities.
The official element works out at 7} per cent.

That is the Body. an Executive Council composed in that wav, to which e
prcpose to give in future the actual decision as to whether a college is to be
reengnized or recognition is to be withdrawn. and it will have to decide that on
the basis of conditions to be laid down bv the Court. A reference has been made
by my Honourable friend, Mr. Nilakantha Das. to the Statute of 1936 and
whether it really is in keeping with section 28(2) of the Act. T know that
different views are entertained ‘on that noint. but however that mav be the
fact ix that it is only since 1936 that the Statutes have provided that fecogﬁition
or withdrawal of recognition szall be by a Statute, i.e., by the Court and, as T
have just mentioned, the Court is a hodv of between 130 and 140 persons. Tt
1weets, ordinarily, once a vear. Tf itg duties and functions are Iooked at .thev
would be found to be. in the main, legislative. . The Executive Council: as T
have already said. is bv the Act the Executive hodv of the University, and T
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submit that if conditions for recognition are laid dcwn by the legislative body.
of the University, it is appropriate that the _apphca_.t.mn of those conditions to -
particular cases—a semi-judicial, u semi-administrative act—should be done by
the Executive Council, and that is what we propose. . .

A point has been made as to where the sovereignty in the University rests.
That is & very difficult thing to say. The fact is that the Court has one
function or one set of functions, the Executive Council has another. I do not.
think anyone could say where the sovereignty rests at the moment, and 1 do.
no. think that we are affecting that matter by what we propose. )

Oue point was raised by my friend, Mr. Abdul Ghani. I understood him 0.
say vesterday that he thought one objection to our Bill was that colleges already
recognised would have to seek recognition again. (I hope I understood him cor--
rectiy). That, of course, is a misapprehension. One of the clauses of the Bill
actualiv provides that all colleges recognised at the commencement of the said
Act as colleges of the University shall continue to be so recogniscd when the:
new Act comes into force.

I coue next to the Selection Committee. The present Belection Committee
is 1 think unquestionably an exceedingly unwieldy one—16 or 17.
members. Now the: counter-proposal that we have made is four
members. This counter-proposal has not come out of the bureaucratic head onr
the spur of the moment. We wanted to make a change and we have put for-
ward the recommendation of the Delhi University Enquiry Comimittee of 1927.
which inquired into the whole thing and made this recommendation. In this.
connection, Sir, the Deputy Lieader of the Muslim League Party made what.
struck we as a very curious point. 1 had said that this smell Sciection Com-
mittee had been accepted by the University and the colleges in the revised
Conditions of Grant, and my Honourable friend said that those conditions were
agreed tc under dureéss. Well, Sir, I was not present at the very prolonged.
discussions at which these terms were agreed to, but I certainly understood (1.
know my Hoonourable friend was present: that is why I am surprised at what
he said) I certainly understood from the Chairman of that meetinz that there-
was considerable give and take on beth sides and fhat what emerged was defi--
nitely a compromise. It is customary in compromises that both sides have to.
abate something from their original claim, but that it should be suggested that.
the resulting agreement was extorted under duress, T simply do not understand..
Iu faect, T believe that that meating finished with expressions from various
quarters of appreciation of the spirit of compromise shown by the Chairman and.
reflected in the result that was achieved. ’

[ think there can be no question that the present Committee of 17 is far too-
big for the purpose. Objection has been raised to the Committee we prcpose,
that it does not contain any representative of a college. Now, .Sir, the difficulty
is that there will he six colleges. If we add one we have to add six. We get
straight away to something that becomes unwieldy.- We have to bear in mind:
th: purposes of this Selection Committee. It is to accord recognition to
teachers as university teachers. I believe that the teachers are keen to receive
such recognition and that the colleges themselves are 'keen that these things
should, if T may say so, go round, and not all be secured by one college or one
or two. . At any rate, it 1s recognition of teachers as university teachers, and
we feel that the university must have an effective voice as regards its own.
teaching staff. It is supposed to be, as the preamble to the original Act
says. f unitary teaching universitv. As I say, vou cannot add one college
without adding the other five. that is six, and it gives the colleges & majerity
for what should be definitely a university matter. : R

My Honourable friend, Mr. Nilakantha Das has said that there is one flaw
in the Committee that we propose, as it seems to him, namely, that it may
not provide for an expert in the particular subject for which a teacher i= under
consideration. Well, Sir, there is provision for that, in my opinion, in the
member to'be nominated by the Chancellor, if the Academiec Council have not
provided for it; but we might give a power to the Committee to co-opt an:
expert if the Selection Committee so wished.
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Now it did seem to me to be suggested yesterday that Government in these
proposals were in -some way trying, it was not specifically shown how, to.
eliminate the colleges. The phrase “actually used was “‘trying to kill off the
colieges by slow poison . On the contrary 1 would say that the whole object of
Governinent, since the mauuguration of the proposals for a reform' scheme—the
degree scheme—has been to bring about harmonious co-operation between the

- colleges and the university and not to allow one purty to exercise a dominating
influence. The new conditions of grant which were agreed to last July (to which
I have been referring), will show that the primary object of Government through-
out has been tu secure better conditions for ihe teachers, whether of the unive:-
sity or of the colleges.

I think, Sir, 1 have dealt,—-[ am afraid at some length,—with all the major-
points raised. They are not, as I see it, points on which we could expect
to obtain enlightenment by circulation of the Bill, and in fact, Siy, if 1 may
say 89, Dr. Banerjea has or this matter handed me an argument on a tray
which 1 propose to make use of. He pointed out that in the provinces to-
~which he and 1 have the honour to belong, a scheme like this, of a three-year-
. ccurse, could not be entertained by the Calcutta University or the Dacca Uni-
versity for the reason that there are such a multitude of schools that it would
be beyond the power of the Provincial Government to raise those schools to the-
higher standard which is a necessary corollary of this three-year degree course.
That Sir. is, I think, a very good point, and that appiies equally to Bombay,
Rihar, the United Provinces, the Central Provinces, and the whole lot, and it
seems t0 wne, therefore, pretty useless for us to consult Governments and univer-
sities which are not at prefent in a position t6 do what we are in a position to
do in Delhi, and are by way of doing. We have here, Sir, in Delhi g limited.
number of high schools, and we are already giving them the funds necessary
to carrv. out this reform. The principle of a three-vear degree course has been
accepted by bodies on which Provincial Governments are rs‘zﬁresented and by
bodies on which Provincial Universities are represented. Why need we god
further than that? I regret, therefore, Sir, that I cannot accept the motion for
cirzulation. 1 would be prepared, if Honourable Members opposite consider
that it would meet their point, to circulate this Bill, with the necessary mate-
rial. to Provincial Governments by executive action asking,for their opinions
and replies which I would place before the Select Committee, if that would
‘neet my Honourable friend’s point. .

Dr. P. N. Banerjea: And also the University of Delhi.

Mr. J. D. Tyson: Certainly; I do not know whether that will meet their
point.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): Does
the Honourable Member suggest that he will circulate the Bill to the citizens.
of Delhi and get the opinion of the Delhi public? _

Nawabzada Muhammad Liaquat Ali Khan: Will this be circulated like an
ordinary Bill is circulated?

Mr, J. D..Tyson: I am afraid that my proposal does not commend itself.
In that case all that T need say is that T cannot accept the motion for cirsula-
tion. But whatever the House does, I undertake, if it accepts the moticn for
Qeleet Committee, to consult the University of Delhi hefore we arrange for the
Select Committee to meet. But T am afraid T cannnt aceept the motion for
circulation. -

Dr. Sir Zia Uddin Ahmad: The Honourable gentleman said that he would
circulate by executive acfion. Then T say, follow the procedure which has been
followed on previous Bills: circulate in the usual manner, as has been done

-in the past. - '

Mr. J. D. Tyson: No. Sir. If I circulate in the usual manner, it will take a
great deal of time and we shall not get things done. That is my offer. Sir.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the Bill be circulated for eliciting opinion thereon by the Ist July, 1943."
The Assembly divided:
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AYES—26.
Abdul ‘Ghani, Maulvi Mubammad. Liaquat Ali Khan, Nawabzada Muhammad.
Azhar Ali, Mr. Mubammad." i Mehr Shah, Nawab Sahibzada Sir Sayed
Banerjea, Dr. P. N Muhammad.

Chhattopadhyaya, Mr. Amarendra Nath. Miller, Mr. C. C. C
«Choudhury, Maulvi Muhammad Hossain. Murtuza Sahib Bahadur, Maulvi Syed.

Dam, Mr. Ananga Mohan. Nairang, Syed Ghulam Bhik.

Datta, Mr. Akhil Chandra. Neogy, Mr. K. C.

Deshmukh, Mr. Govind. V. Parmanand, Bhai.

Essak Sait, Mr. H. A. Sathar H. i Raza Ali, Sir Syed.

Fazl-i-Haq Piracha, Khan Bahadur Shaikh.| Sant Singh, Sardar. )

+(riffiths, Mr. P. J. Siddique Ali Khan, Nawab.

Ismail Khan, Hajee Chowdhury Muham- Yamin Khan, Sir Muhammad.

mad. Zafar Ali Khan, Maulana.
Lalchand Navalrai, Mr. Zia Uddin Ahmad, Dr. S8ir.
’ NOES—36.

.Abdul Hamid, Khan Bahadur Sir. . Lalljee, Mr. Hooseinbhoy A.

Ahmad Nawaz Khan, Major Nawab Sir. Mackeown, Mr. J. A.

[Aiyar, Mr. T, S. Sankara. Maxwell, The Honourable Sir Reginald.
Ambedkar. The Honourable Dr. B. R. ‘| Muazzam Sahib Bahadur, Mr. Muhammad.
Benthall, The Honourable Sir Edward. Noon, The Honourable Malik Sir Feroz
Bewoor. Sir Gurunath., Khan.

Bhagchand Soni, Rai Bahadur Seth. Pai, Mr. A. V.

Bozman, Mr. G. S. Pillay, Mr. T. S. :

Dalal, Dr. Sir Ratanji Dinshaw. Raisman, The Honourable Sir Jeremy.
Dalpat Singh, Sardar Bahadur Captain. Sargent, Mr. J. P.

Ghiasuddin, Mr. M. Spaban, Khan Bahadur Mian Ghulam
Haidar, Khan Bahadur Shamsuddin. Kadir Muhammad.

Imam, Mr. Saiyid Haidar. . Spear. Dr. T. G. P.

Ismaiel Alikhan, Kunwar Hajee. Spence, Sir George.

James, Sir F. E. Sultan Ahmed, The Honourable Sir.
Jawahar Singh, Sardar Bahadur Sardar Sundaresan, Mr. N '

Sir. Y R

Joshi, Mr. D. 8. T~hakm: :Singh, Major.

Kamaluddin Ahmad, Shamsul-Ulema. Trivedi, Mr. C. M.

Kushal Pal Singh, Raja Bahadur. Tyson, Mr. J. D.

Th- motion was negatived.

Nawabzada Muhammad Liaquat Ali Khan: Sir, before vou put the other
amotion to the vote, I wish to say something. This Bill had been under cons:-

_~deration for the last two days, and practically every non-official Member who
-8poke on this Bill opposed the motion which you are going to place before the
House. Government have shown that they have no regard for the opinion of
the non-official Members and thus have forfeited their claim to our assist-
ance . . . -

Mr. President (The Homourable Sir Abdur Rahim): The Honourable Member
-cannot make a speech. o

Nawabzada Muhammad Liaquat Ali Khan: What 1 am going to say is
-directly connected with the motion which you are going to place before the
House. My Party has, therefore, decided to withdraw the names of its represen-
‘tatives from the Select Committee, namely, that of myself and of Dr. Sir Zia

Uddin Ahmad. I thought it my duty to place this before the House.

Mr. J. D. Tyson: As that will reduce the number below the customary
figure, I should like if you allow it, Sir, to suggest the addition of the names
-of Pandit Nilakantha Das and Mr. M. Ghiasuddin.

Mr. President (The Honourable Sir Abdur Rahim): I suppose the Govern-
‘ment have no objection to the deletion of those two names. (After a pause.)
I suppose the House has no objection to the addition of the names of Pandit
Nilakantha Das and Mr. M. Ghiasuddin. .

) Nawabzada Muhammad Lisguat Ali Khan: We object to these names being
-added at this stage. :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
-<can vote against the motion. ’

The question is: - v Act. 1922, be referfed to a Select

“ i e Delhi Universi ct, erre a Selec!
Comfxz:;:eth&n]:ili]ﬁigu?fe rﬂt:; aﬁloe:gu::ble :he Law Meg;ber, Pandit Nilakantha Das, Mr

M. Ghiasuddin, Dr. P. N. Banerjea, Sir F. E. James, Shams-ul-Ulema' Kamaluddin Ahmad,
Mrs. Renuka Ray, Mr. J. P. Seunrge’nt, and the Mover, that the nmamber of Members
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whose presence shall be necessary to constitute a meeting of the Committee shall be five,
.and that the Committee be ant orised to meet, at Simla.”

The Assembly divided

AYES—37

_Abdul Hamid, Khan Bahadur S8ir. Kushal Pal Bingh, Raja Bahadur.
.Ahmad ){awaz Khan, Major Nawab Sir. Lalljee, Mr. Hooseinbhoy A.
Aiyar, Mr. T. S. Sankara. Mackeown, Mr. J. A.
Ambedkar, The Honourable Dr. B. R. Maxwell, The Honourable S!r Reginald.
Benthall, The Honourable Sir Edward. Muazzam Sahib Bahadur, Muhammad.
Bewoor, Sir Gurunath, " Noon, The Honourable Mahk Sir Feroz
Bhagchand Soni, Rai Bahadur Seth. Khan.
Bozman, Mr. G. S. Pai, Mr. A. V.
Dalal, Dr. Sir Ratanji Dinshaw. ~ Pillay, Mr. T. 8.
Da.lpat Singh, Satda.r Bahadur Captain, | Raisman, The Honourable Sir Jeremy.
Das, Pandit Nilakantha. . Sargent, ‘Mr. J. P.
«Ghuznavi, Sir Abdul Halim. i Shaban, Khan Bahadur Mian  Ghulam
_Haidar, Khan Bahadur Shamsuddin. i Kadir Muhammad.
Imam, Mr. Saiyid Haidar. Spear, Dr. T. G. P.
Jeamaiel Alikhan, Kunwar Hajee. Spence, Sir George.
.James, Sir F. E. - Sultan Ahmed, The Honourable Sir.
.Jawahar Singh, Sardar Bahadur Sardar ' Sundaresan, Mr. N.

Sir. Thakur Singh, Major.
.Josln Mr. D. S. Trivedi, Mr. C. M.
Kamaluddin Ahmad, Shamsul-Ulema. Tyson, Mr. J. D.

‘NOES—22. .

~Abdul Ghani, Maulvi Muhamn'lad. Lalchand Navalrai, Mr.
Abdullah, Mr. H, M, Liaquat Ali Khan, Nawabzada Mubauun .
Azhar Ali, Mr. Muhammad. Mehr Shah, Nawab Sahibzada Sir Sayed
Banerjea, Dr. P: N. Muhammad.

Chhattopadhyaya, Mr. Amarendra Nath. Murtuza Sahib Bahadur, Maulvi Syed.
.Choudhury, aulvi Muhammad Hossain. Nairang, Syed Ghulam Bhik.

. Datta, Mr. Akhil Chandra. Neogy, Mr. K. C.
Deshmukh, Mr. Govind V. Raza Ali, Sir Syed.
Essak Sait, Mr. H. A. Sathar H. Siddique Ali Khan, Nawab.

Fazl-i-Haq Piracha, Khan Bahadur Shaikh.| Yamin Khan, Sir Muhammad.
Ismail Khan, Hajee Chowdhury Muham- Zafar Ali Khan, Maulana.
mad. ' Zia Uddin Ahmad, Dr. Sir.

The motion was adopted.

N c—— -
REPORT OF THE PUBLIC ACCOUNTS COMMITTEE—contd.
Mr. President (The Honourable Sir Abdur Rahim): The House will now
rresume further consideration of the motion:

““That the Report of the Public Accounts Committee on the Accounts of 1940-41, be taken
mtn corsideration.’

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Mubam-
-madan Rural): Sir, the last Public Accounts Committee met here in Delhi in
August last and at that time the Honourable the Finance Member was not
- present in India. He was out of India and his Secretarv, Mr. Jones, presided
- over the Committee. Being a member of that Committee, I know—and I have
- experience of about three or four vears now—that whatever objections” were
raised in the Committee were really attended to by the Government and we
got very good opportunity to critically examine the accounts and the evidence
that was produced before us.
It was very unfortunate the other day when Sir Cowasjee Jehangir said that
the accounts were not being so critically’ examined by the Public Accounts
- Committee a8 to afford wide scope for criticism in the House. I submit that
there was some misunderstanding on the part of Sir CowaS]ee Jehangir. I am
- gorry he is not in the House today. He told us that he ‘did not mean any reflec-
tion on the members of the Public Accounts Committe¢ but still he said that
matters like the financial settlement and other matters which were taken up by
- the Honourable the Finance Member in England were not well attended to.
My submission is that it was not the occasion. The Finance Member had not
.come back to India from England and therefore; it was absolutely impossible
for us to take up those questions and we did not know these things until the
- budget was placed before this House. It may be that Sir Cowasjee did not
» mean any reflection but I shall show to the House how religiously and eritically
- we guard the privileges of the House.



REPORT OF THE PUBLIC ACCOUNTS COMMITTEE. 1726

It is not my experience really in other Committees but in the Public Accounts
Committtee I find that Government Members do attend very carefully to all
our objections. There is a feeling of give and take, even if our demands may be
rather embarrassing to the Government Members. 1 would also say that some-
times, when we ditfer from the Government Members, they do seem to support
the department. I submit that this should not be the attitude of the Govern-
ment, when we are examining their own figures. In fact, the Government ought
to be more critical than ourselves, because they know the facts and the figures
and other things more than we do--that is, the non-official members of the
Committee. There are fortunately or unfortunately fwo ~Knights who are
nominated Members and there is only one Knight from the elected Members
and if the Government wants that there should be more critical examination,
then I would ask the Government to do away with the nominated Members and
put in more elected Members on the Public Accounts Committee, because that
would be giving the Government a more critical knowledge of their own
accounts. 1 am prepared to say that we non-official Members of the Public
Accounts Committee think it our duty to examine critically and closely; and
perhaps the Government Members rely—I do not blame them—more on their
own official votes rather than themselves. In the interest of the Government
itself, . I would ask that the Government may not put in Members who will
only raise their hands to support the Government but will critically examine the
figures, the facts and the criticism which the members_of the public place before
the Government. 1 am not saying this_in the interest of this party or that
party. I would ask the Government to think twice before they nominate people
and I would ask them to nominate such people as are very well versed in the
financial accounts and principles. I know that Sir Cowasjee Jehangir is an
expert. He knows more of finance and Government can put in more members
like him, if the Government wants clever men on the Public Accounts
Committee. . ' ' .

I shall refer to a few remarks which will show how critically we examine the
figures. The report is in the library of the House and T am sure the Members:
could refer to the paragraphs and the pages I refer to. | On page 8 of the report
on the 1940-41 accounts, vou find it is mentioned : ]

“We are pleased to see that in the year under review there has been no unnecessary
supplementary grant and that in this respect at least thére has been an improvement over
the last year and the year before.” »

From that vou can see that unnecessary supplementary grants were put in
in previous vears and as the rgsult of our critical examination, unnecessary
. _.grants were not accepted by the Government.” At the same time we said:

i ig “There is firstly the large and growing number of ‘Defects in Budgeting’ listed in

-Annexure B, to the Chief Commissioner’s Review of the Appropriation Accounts. The
items in this list this year number no less than 30 compared to 22 in 1939-40, 22 in 1938-39
and 12 in 1837-38. Most of these are due to ‘oversight’ or ‘misapprehension’ or ‘Omission’,
While we reocgnise that in so large an organisation as-the Railways mistakes may at times
be unavoidable we are perturbed at the increase in carelessmess that these statistics would
appear to imply.” . ' -

We examined the accounts and wherever we found that there was any
error or omission either in the language or in the figures we poinied it out very
explicitly and without any reservation. On page 10 we said 2bout the toker
grants:’ ,

‘“Although no provision was made in the budget for it, the Bengal Dooars Railway
was purchased by Government during the course of the year. . .”

- We objected in the Committee that without referring to the House such
items should not be allowed. In the end we said: :

““A token demand should be placed before the Assembly for the purpose.’” .

So, vou can find that whenever there is a token grant we do not shirk our
responsibility and we have been verv critical. Then, in paragraph 19 we dealt
~with distribution of provision for works. We said: :

“The correct procedure is of course to provide jarger gross sum with a dedwction for
probable savings in the demand placed before the Legislature.” o i

Whenever there is anv occasion where we find that anv mistake has been
committed and that the rights of the House have not been properly guarded.
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we raise an objection and we are glad that the Committee agreed to our views.
that the demand was to be placed before the Legislature. Of course, sometimes.
there is a tussel between the Members on the opposition and the Government,
but it is always in the spirit of give and take. If there is anything that we-
point out to the Members, we are glad to say the Government Members do listen
patiently to our remarks. We are aiso glad to find that we get in the
Committee key statements which are very helpful to the Committee and I would
ask the Government to present such key sjatements, if they, can, before all the
Committees that the Government appoints. These key statements along with.
the Auditor General’s note are very helpful to the Committee.

When we came to examine the Posts and Telegraphs Department, we
remarked that in time of war it was felt that the commercial aspect of the
Department should to some extent be subordinated to the interests of the
general tax-payer. We also said: -

“The Committee then went through the section on financial irregularities and observed
that the number of cases of defalcation or loss of public money during the year under
review had decreased as compared with 1939/40 although' the amount, involved had shown
an- increase, the reason being that two cases of highway robbery and of certain Savings
Bank frauds had involved large amounts.”

It was to our great disappointment that we found that somehow the arrange-
ments in the Postal Department were not found to be so very satisfactory. In
the same manner, we went through the accounts of Railways. We did not
hesitate to put our remarks and our disapproval of the things which . were
happening. ) :

Then, we dealt also with Grant No. 12, the Executive Council. We said:

“A question was raised as to what exactly the sub-head A.2-Allowances in this grant
covered and why accurate budgeting under the head was difficult. It was stated that, as-
far as the information of the Home Department, went, this head was meant to cover the
equipment and voyage allowances of Honourable Members of Council, but there was some
doubt as to whether it did not also cover the travelling expenses paid %o Honourable
Members. The Department promised to look into the matter and give a fuller explanation
to the Committee before the end of its present session.” .

My_ submission, therefore, is that by these remarks we meant that even if
there is some irregularity about the travelling allowances or any kind of allow-
ances given to the Members of the Executive Council, we have unot hesitated
to point out those defects to the Committee. We were glad to find that they
eaid that if there were any such defects they will be placed before the Committee
before the end of the Session and we were satisfied that they were so placed.
My submission is that in all matters which came before us, we did not hesitate
. to express our independent opinion and we are glad to find that owr recom-
mendations were attended to very carefullv by the Committee.

- Maulvi Muhammad Abdul @Ghani (Tirhut Division: Muhammadan): B8ir, my

Honourable friend Mr. Muhammad Azhar Ali has just stated that in the year

under report no supplementary grant was unnecessary. The three cases in
which. supplementary grants proved finally unnecessarv are mentioned in para-
graph 5 of the Auditor General’s report. And those cases are in connection

with Grant No. 80, Survey of India and Grants Nos. 52 and 63. In these cases.
the savings of the final grant exceeded the amount of supplementary grant.

Therefore, in these three cases the supplementary grant proved unnecessary

during the year under report. So, we cannot sav, that there were no cases of .
unnecessary supplementary demands.

The Honourable Sir Jeremy Raisman (Finance Member): Has the Honour-
abl_e Member realised that the quotation which Mr. Azhar Ali made related to-
Railways, Part TI? There were no unnecessarv supplementarv grants in the

Railways portion of the accounts, whereas mv Honourable friend i< rtalking
about the remainder of the civil budget. : ' .

. Maulvi Muhammad Abdul Ghani: Thank vou Sir, T stand corrected. I have.
just pointed out about the appropriation accounts (civil).
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Now, in the year under report 27 supplementary grants were voted by the

Assembly amounting to Rs. 3,28,70,000 and the proportion of the sup-

6z plementary grant in respect of the whole civil voted grants is 20, 25 per
cent. as compared to 13'87 per cent. during the year, 1939-40.

ln the previous years these supplementary demands . . . . )
~ Mr, President (The Honourable Sir Abdur Rahim): I don’t think anybody
could hear the Honourable Member.

Maulvi Muhammad Abdul Ghani: I have just said that these supplementary
demands were unnecessary. Savings under these demands were more than the
amount of supplementary demand. Large savings occurred under demand
No. 47-Aviation. Its funds used to be voted year after year, but I regret to say
that the Department appears to have taken no steps in utilizing these- savings.
A comparative table for six years, say 1935-36 to 1940-41 as given on page 191,
paragraph 4 of the Audit Report speaks for itself the amount of savings and
percentage 6f that saving is as follows:

“Tn 1935-36 it was 3955 per cént.

In 1936-37 it was 542 per cent.

In 1937-38 it was 43°38 per cent.

In 1938-39 it was 13°78 per cent,

In 1939-40 it was 17°43 per cent.

In 1940-41 it was 37/16 per cent.

In the year under report, although there was gross saving of Rs. 12,08,912
in the voted sectign, three supplementary demands of Rs. 24,45,000 were
presented to and paksed by the Assembly. Unnecessary savings under the head
working .expenses, as explained in paragraphs 6(i), 6(ii) and 6(ii#}, confirms ihe
- inactivity of the Department, as no.cut was applied in the 1940-41, as recom-
mended by the Public Accounts Committee, in the year 1989-40. Therefore, in
view of such a large saving, in future some “limit should be applied to this
Depsrtment and the committee recommended for imposition of drastic lump
sum cut. -

As regurds the control over budgeting under head Railways I find that
in the year 1937-38 there was a saving of 225 per cent. In 1938-39 it was
0-13, in 1939-40 1t was 2°57 and in 1940-41 it was 15'48. As compared to the
zg'sult of the last three years the result of 1940-41 shows a marked deteriora-

ion. . .
Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): On a point
of order, Sir, there is no quorum and my friend Maulvi Muhammad Abdul
‘Ghani is going to speak for a long time. ’ ,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
can go on with his speech. -

‘Maulvi Muhammad Abdul Ghani: As regards the number of items, it was
12 in 1937-38, and this number rose upto 22 in 1938-89, 22 in 1939-40 and 30
in 1940-41. : ’ '

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following messase has been received
from the Council of State: - .

“The Message from the Legislative Assembly to the Council of State desiring their
concurrence in the Resolution recommending that the Bill to amend and codify the Hindu
Law. relating to Intestate Succession be referred®to a Joint Committee of the Council of
State and of the Legislative Assembly and that the Joint Committee do consist of 18 mem-
bers, was confid_ered by the Council of Siate.at their meeting held on the lst April, 1943,
and the Resolution was concurred in hy the Council. T
bon?}l&;at tf;;l{owmg Members of the Council of State have been nominated to serve on that
. (1) The Honourable Pandit H. N. Kunzru. -(2) The Honourable Mr. P. N. Sapra. (3)
I'ne Henourable Rai Bahadur Sri Narain Mehtha. (4) The Honourable Mr. V. V. Kalikar,
{5) The Honourable Mr. S. K. Roy Chowdbury. (6) The Honourable Sir A. P. Patro. (7
The Honourable Sardar Bahadur Sobha Singh. (8) The Honourable Mr. Hossain Imam
and (9) The Honourable Mr. Shavax A. Lal.”’ ’

The Assembly then adjourned till Eleven of the Clock on Friday, the 2nd
"April, 1948, ' !
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